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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH PUNE
AT PUNE

I.LANO.209 OF 2023
IN
ORIGINAL APPLICATION NO. 58 OF 2022 (WZ2)

ARYAVART FOUNDATION , APPLICANT

Vis
RIA CETP CO-OP SOC.LTD.
AND OTHERS ... RESPONDENTS

COMBINED REPLY ON BEHALF OF RESPONDENT NO.1 TO THE
INTERLOCUTARY APPLICATION No.209 of 2023 AND REPLY
DATED 7™ FEBRUARY 2024 FILED BY THE RESPONDENT NO.5

MAY IT PLEASE THE HON'BLE TRIBUNAL

1. At the outset, it is submitted that, the contents of the I.A. filed by the
Respondent No.5 are denied by the Respondent No.1, except so far as
they are expressly admitted herein. The Respondent No.1 has already
filed a detailed response to the Original Application and I.A. No.188 of
2022, pointing out the role of Respondent No.5 in Roha M.1.D.C., and

the same has been accepted by this Hon’ble Tribunal and that is why,
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ordered the present Respondent to be made as party before this Hon’ble
Tribunal.

The Respondent No.1 submits that it has never refused to grant
additional capacity to the Respondent No.5 and that its request of 7.5
MLD was infact accepted by the Respondent No.1, which is evident by
the letter given Dby the Respondent No.1. The Consent of the
Respondent No.5 till 2019 shows that, the trade effluent quantity
generated was 7.6 MLD, which is in the line of acceptance of the
Respondent No.1. Copy of the said permission to use additional water

consumption is annexed hereto and marked as ANNEXURE — R-1. The

Respondent No.5 has rescinded the membership of Respondent No.1 in
the year 2016. Copy of the letter rescinding the membership is annexed

hereto and marked as ANNEXURE — R-2.

The Respondent No.5 has taken a reference of the Circular, issued by
the Minister of Environment and Forests, which states that, industries
falling in the category of 17 highly polluting industries cannot become a
member of the CETP. The said statement is totally in contradiction, as
the Respondent No.5 was a member of Respondent No.1 from 2005 to
2016.

The Respondent Nos.2 and 4 kept the Respondent No.1 in dark and did

not take it in confidence, while allowing the permission to the
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Respondent No.5 to discharge at the common discharge point of the
CETP. This is serious omission as the authorities were fully aware
about the CETP hydraulic load contribution of the Respondent No.5 and
no technical assessment of such permission granted to Respondent No.5
on the performance of CETP was carried out by Respondent Nos.2 and
3. Respondent Nos.2 & 4 ought to have carried out the impact
assessment on the treatment in CETP before granting the permission to
direct discharge to Respondent No.5. Therefore, the levy of the
compensation calculated and recommended by Respondent No.4 on
Respondent No.1 itself appears to be baseless, prejudiced and hence
should be rejected.

The Respondent No.5 is necessary to be made party in the present
proceedings as while granting permission for direct discharge, the
Respondent No.2 has modified the BOD limit from earlier 100 ppm to
30 ppm forcreek discharge as per NIO guidelines. Copy of the said

guidelines is annexed hereto and marked as ANNEXURE — R-3. The

JVS results of all these years of Respondent No.5 from the Respondent
No.2 are required to be examined by this Hon’ble Tribunal.

The Respondent No.2 while amending the Consent of the Respondent
No.5 in the year 2021 has forfeited the bank guarantee of Rs.2 Lacs for

non-compliance of JVS results is annexed hereto and marked as
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ANNEXURE-4. This is clearly evident that, there has been non-

compliance from the side of Respondent No.5, which has been noted by
the Respondent No.2. The visit of the Joint Committee and more
specifically the Joint CommitteeReport clearly states that, the sample
reports of the Respondent No.5 have showed the results of 380 ppm
which is exceeding consented norms is annexed hereto and marked as

ANNEXURE — R-5.The Respondent No.5 is required to discharge at

NIO designated point through the MIDC Pipeline, which is 14.4 KM at
Gophan while the current MIDC line extends only upto 9.2 KMs at

Arey Khurd is annexed hereto and marked as ANNEXURE — R-6,

which clearly demonstrates that, it is the violation of the conditions of
the permission granted by the Respondent No.2. It also shows the laxity
on the part of Respondent No.4.

Respondent No.5 has been granted permission from Respondent No.4
on 4" July 2016, and Respondent No.2 & 4 on 13" July 2016 directed
to directly discharge the treated effluent of Respondent No.5. The
Respondent No.1 submits that while granting the permission the
Respondent No.4 has given Respondent No.5 extra effluent to the
extent of 5 MLD. Copy of the permission dated 4™ July 2016 is annexed

hereto and marked as ANNEXURE — R-7. However, Respondent No.2

has granted extra 1.8 MLD than Respondent No.2 in their consent
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granted on 13" December 2019. Copy of the consent to operate dated

13" December 2019 is annexed hereto and marked as ANNEXURE —

R-8. The Respondent No.1 submits that while Respondent No.5
resigned from Membership on 121" September 2016, Respondent No.5
agreed to pay contribution for construction of CETP in November 2015.
Copy of the letter agreeing to pay the contribution is annexed hereto

and marked as ANNEXURE — R-9. It is pertinent to mention herein

that despite agreeing to pay the contribution, it did not pay and resigned
from the membership. If one notes the chronology of the event, it
appears to be a doubtful approach between the three parties, Respondent
No. 2,4 &5.

The Respondent No.1 submits that the Respondent No.2 in their consent
dt. 22" December 2021, granted permission to Respondent No.5 for
discharge of 14.4 MLD while the other industries have been discharging
more than 12.5 MLD which is known to Respondent Nos.2 & 4. Copy
of the Consent dated 22" December 2021 is annexed hereto and marked

as ANNEXURE — R-4, Page no.2, Point no.4 .The designed capacity

of the pipeline carrying the effluent is for 25 MLD as per Respondent
No.4, therefore the total effluent quantity exceeds the limits. This

results into frequent breakage of the pipeline. Copy of the letter
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demonstrating the frequent breakage of pipeline is annexed hereto and

marked as ANNEXURE - R-10.

The consented norms of discharge of effluent from CETP shows the
TDS limit of 2100 ppm. Respondent No.2 &4 have granted the
permission to Respondent No.5 to discharge effluent to common point
of CETP. Respondent No.5 has not been given any limit of TDS by
Respondent No.2. Copy of the consented norms for discharge of

effluent is annexed hereto and marked as ANNEXURE — R-11. The

regular analysis of the effluent of Respondent No.5 shows TDS value to
the extent of maximum 6300 ppm and minimum 3400 ppm. Respondent
No.1 has failed to understand how the result could meet 2100 ppm.
Also shows COD more than consented value. Copy of the table

showing the readings is annexed hereto and marked as ANNEXURE —

R-12.

The Respondent No.4 had come out with guidelines on permission of
direct discharge vide it’s circular dtd.18™ June 2021, wherein it directed
that desirous industry to take permission from Respondent No.2 and
discharge at NIO designated point either through its own pipeline or
through discharge line provided by the Respondent No.4 under certain

conditions. One of the condition is installation of on-line monitoring
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system for treated effluent and need to connect it to server of
Respondent Nos.1 to 3. The Respondent No.5 never connected to the
server of Respondent No.1.

As regards the allegation of arbitrary charges the Respondent No.1 has
shared charging pattern details with Respondent No.4 and all members.
The details as discussed in the meeting were shared too with
Respondent No.5. Copy of the minutes of meeting are annexed hereto

and marked as ANNEXURE — R-13. The Respondent No.1 did not

receive any written objections from the Respondent No.5. The
Respondent No.4 had also agreed to charging pattern and other charges
and has directed the Respondent No.5 to pay 1.42 Cr and 1.75 Cr vide
it’s letter 3™ November 2021. Copy of the letter dated 3 November

2021 is annexed hereto and marked as ANNEXURE — R-14. On failure

of the Respondent No.5to pay the bills, the Respondent No.1 has ended
up paying huge GST amount.Copy of the payment made to the GST is

annexed hereto and marked as ANNEXURE — R-15.

Respondent No.1 requests Respondent No. 2 &4 whether there is any
precedence of such permission to direct discharge to CETP Outlet
before 2015 in Maharashtra.The Respondent No.1 has already provided
a diagram to demonstrate that the samples are collected by the MPCB at

the CEPT outlet, which is the confluence of thedischarge of Respondent
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No.5 and Respondent No.1 treated effluent. In view of the facts narrated
above, it can be clearly seen that, the role of the Respondent No.5 is
necessary to be examined by this Hon’ble Tribunal and the
Environmental Damage Compensation levied upon the Respondent
No.1, it has to be bifurcated between the parties involved. Copy of the

diagram is annexed hereto and marked as ANNEXURE — R-16.

13. Inview of the facts stated herein above, the Interim Application filed by
the Respondent No.5 is required to be rejected and the present facts

need to be taken into consideration.

PUNE e~

DATE: 12/02 /2024 - -
ADVOCATE FOR RESPONDENT No.1



WESTERN ZONE BENCH, PUNE AT PUNE

I.A No. of 2023
in
Original Application No. 58/2022(WZ)
SUDARSHAN CHEMICALS APPLICANT
In the matter of
Aryavart Foundation * APPLICANT
Versus
M/s. Ria CETP Co-Op. Society Ltd. & Ors. RESPONDENTS

AFFIDAVIT IN SUPPORT OF REPLY TO IA

MAY IT PLEASE THE HON’BLE TRIBUNAL

I, Dayanand Govind Nandgaonkar, aged about 59 years, Executive
Director of the Applicant, having office at Plot No.6,9 & 11, MIDC
Dhatav, Taluka Roha, District Raigad 402116, do hereby state on solemn

affirmation as under: -

1. I say that I am the Executive Director of the Respondent No.l and
am authorized to file the present Affidavit. I say that I am aware of
the facts and circumstances of the present case and hence am able

to depose the same on oath.

=%
/é‘ 01 N I say that the Respondent No.1 herein has filed the present reply to
/——-m.\ ‘.\(;}

5\

. 2"\ 1A opposing the deletion of the Applicant. I say that the contents of

A

| *} the said reply and the present affidavit are true and correct to the

f

N,
A
\\~‘\_,-;-"/
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best of my knowledge, information, belief and the legal advice

which I believe to be correct.

WHATEVER stated herein above is true and correct to the best of my
knowledge and belief and for the same I have signed hereunder at
Roha on {2# day of February, 2024.

£

BEFORE ME
MAHENDRA DAMO®DAR PATIL
Advocat: & No

No.ed and Registereq

SrNo. 54¢ g J2to2p2 004
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RIA-CETP
CO-OPERATIVE SOCIETY LIMITED
( Regn. No. RGD/RHA/GNL/(0)804/84 did 7.8.84 )

o RIRC Bidg. Piot No. 6, MIDC, DHATAY - ROHA - 402 116
__Phone : 02194 - 263599, Fax : 264584

W

1282014

Sudarshan Chemical Industries Ltd.,
46, MIDC, Roha Dist Raigad.

Sub: Additional Capacity Utilization

Dear Sir,

s rgfers to your letter (dt. 4.8.2014) requesting for mm to use for additional water

")

\
Y

* - ...'..“
the additional volume of effluent fron ywrumt#you ronsume total

- As our regular practice, you are requested to give us an undertaking as mentioned below on Rs.
100 stamp paper: %,

“We hereby undertake to

1. Use maximum water up to 7650 m3 /day.

2. Dischargetreated effluent to low COD effluent tank in CETP conforming to the standards
laid down by MPC Board in our Consent to Operate.

3. Provide storage tank of treated effluent of suitable capacity to hold effluent for 12 hrs in

: our premises.
77 .4 Infuture, if there would be any change in product mix or capacity enhancement, we

" shall intimate CETP Society before applying for Consent to Establish to MPCB

5. Provide technical support to CETP Society regarding up-gradation of low COD effluent
pumping facility. “

v

We will issue the permission as asked for after we receive above undertaking.
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Annexure-R-2

SR E B

1430 SUDARSHAN

Sudarshan Chemical industries Limited

46, MIDC Estate, Dhatav, Roha,

Dist. Raigad 402116, India

Tel.: +91 2194 263 531 Fax:+S1 2194 263 802

12" September, 2016

To,

RIA CETP,

Dhatav, Roha ,
Attn: Mr. P P Bardeshkar . ¢

Dear Sir, :

We would like to inform you tﬁat we have been treating our effluent which meets all parameters as
{ mandated by Pollution Control Board and are granted permission by MPCB and MIDC to directly

M our Mt in the MIDC disposal line. With regards to this, we want to discontinue our

membership to the CETP with immediate effect.

We thank you for the cooperation given to us during our association with CETP.

Regards
Yours Truly,
For Sudarshan chemical Industries Ltd
A ————— 43\[ ‘y-»"'
B N Kadam N8 AN
e 7/ 4_)‘,?
General Manager --Works 4\3’ ~ o
Sudarshan Chemical industries Limited
Global Head Office:

162 Wellesley Road, Pune - 411 001, India
Tel: +91 20 260 58 888 Fax: +91 20 260 58 222
Email : contact@sudarshan.com
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Annexure-R-3 : »k431 -
CXHIBE

" . B T
Fax: 24023068 7 23023313
Website: hutp:/n i

o Mumbai-d0a 6337

.l,. =
e:t3{° 20] ¢

/CAC-cell/ 2 7:57, Dat.

/s Sudarshan Chemicals Industries Ltd,
46, MIDC Dhatav, Roha,
Dist: Ralgad 402116

Sub: Permission for direct disposal of treated effluent of M/s Sudarshan Chemical Industries,
Raoha for existing unit at the outlet of CETP through dedicated effiuent disposal pipeline
Into MIDC disposal pipeline,

ﬁ“‘}r ' Ref. 1} Youc letter-for .permission «for.-direét _disposal.olEJLreit'ed“efﬂuent-'m:Mjp,C disposal. - ., ..«
WS plpeline. ’ ,
2] Minutes of Personal hearing regarding the hqgm@;ﬁlcn for dirdct disposal"of treated . .
trade effiuent at outlet of CETP extended to the industry before ID{WPC) & AS(T) on
20.02.2016 n : .
3] Minutes of the CAC meeting held on 22.03,2016.

Consequent upor your reguest for direct disposal of treated efftuent to MIDC disposal pipeline
vide above reference ro. 1, personal hearing was extended. to you before ID(WPC} & AS(T) on
20.02.2016. The minutes of the personal hearing were placed before CAC meeting held on 22.03.2016 y :
and It was decided to give No Objection for the disposal of the treated trade effluent of M/s ;
Sudarshan Chemical industries Ltd, for existing unit to dispose off their treated effiuent at the outlet :
of CETP through dedicated effluent disposal plpe!lné provided by MIDC subject to certain terms and

«fonditions.

..
i?.) In the view of above, MPCB has no objection for the disposal of the treated trade-c8
M/s Sudarshan Chemical Industries Ltd, for existing unit 1o dispose off their treated £fh
© oiitlet of CETP throUgh dedicaled siituent disposal Bipekine provided by MIDC sqbiecto
terms and conditions: i
1. Industry shall obtain the permission from MIDC.
2. Separate pipeline shall be provided from industry’s premises upo outlet o

pecmission of MIDC,

e

B e I

loo3
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/ 5. The MIDC shal! ensure the disposil of treated effluent at the location as suggesteo by NiO.
6. Atpmcn\.meeommed standards of BOD is 100 mg/!, hence needs to be mndedacmrdm for

BOD 30 mg/l considering disposal in the Creek.

[OPSES——
ey

ended after the comptiance of the above conditions.

The consent to operate will be am

(P.K. Mirashe)
Meamber Secretary

Copy to: 1.0, MPCB, Mumbai: For information ) .
2 Reglonal Officer, MPCB, Ralgad/Sub-Regional officer. MPCB, Mahad: For information.

Y

e et

/JABZ' s AT e :r_'*.J ....At.-'_,a

e —
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Annexure-R-4

MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437 il Kalpataru Point, 2nd and
Fax: 24023516 : 4th floor, Opp. Cine Planet

Website: http://mpcb.gov.in Cinema, Near Sion Circle,
Email: cac-cell@mpch.gov.in Sion (E), Mumbai-400022

RED/L.S.1 () Date: g_:.‘u.}zo'-\d'
No:- Format1.0/CAC/UAN No.MPCB-
BY_PRODUCT-0000000013/CO —9 .} 2000003

To, A ) o A
M/s Sudarshan Chemical Industries Limited, =

Plot Nos. 44, 44 part, 45, 46 & 46 part, MIDC Dhatav, 5

Tal. Roha, Dist. Raigad - 402116. . o ol oy

Sub: Grant of Amendment in Consent to Operate for expansion (part).

Ref: 1. Environment Clearance accorded by Env. Dept., GoM vide No.
SEAC-2015/ CR-86/ TC-2 dtd. 02/02/2017.

2. Environment Clearance for proposed change in Product Mix/ Process
Change & CPP installation accorded by Env. Dept., GoM vide No. SIA/ MH/
IND2/ 51683/ 2013:dtd. 31/03/2020,

3, Previous Consent to Operate accorded vide No. Format 1.0/ CAC/UAN No.
0000094213/ CO-2107000988; dtd. 16/07/2021, valid upto 31/07/2025.

4. Minutes of committee Meéﬁng_ for By product and Hazardous Waste
categorization held on 02/09/2021 A

Your application No.MPCB-BY_PRODUCT-0000000019 Dated 03.07.2020 o * No P\

For: grant of Consent to Operate under Section 26 of the Water (Prevent

Pollution) Act, 1974 & under Section 21 of the Air {Prevention & Control/o ol e, ﬁ"&\
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes; (ManaGemenr$a %, 017 I
Transboundary Movement] Rules 2016 is considered and the consent is feneBy 4t );_‘%/3'( i
subject to the following terms and conditions and as detailed in the schedée '%.ortbfr ‘ A/

annexed te this order: ‘o 4,} < &y 7
1. The consent to operate is granted for a period up to 31/07/2025 OfF !ND\ L

2. The capital investment of the project is Rs.867.6553 Crs. (As p .
Certificate submitted by industry Existing C.l. is Rs. 551.48 Crs 4 Expansion/
Increase in C.I. - Rs. 316.17 Crs)

3. Consent is valid for tha_ manufacture of:

Pro O
Products
Pigments (Organic, Inorganic-Metallic/ EPD, Pearl, Pigment
1 |Preparation, Fluorescent, High Performance Pigments/ HP 45473 |MT/A

Dyes & Intermediates)

2 |Co-generation Plant 20 MW
By Praducts _ ,K‘S\"",u M aEe).\\.
= ?

3 [Phosphoric Acid (1213 [ 3155 [mim

il . Pagelofl8

darshan Chemical Industiies
07:48:13 am)/QMS.PO6_F02/00
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Recovered pigment 6

MM

5 |POCI3 10

MT/M

exceed 1215 MT/M or 1944 MT/M respectively

5r Permitted

No Description {in CMD) . Standards to

4. Conditions under Water {P&CP), 1974 Act for discharge of effluent:

3¥ Quantity of Phosphoric Acid (12-15%) or Di-calcium Phosphate shall not

Disposal Path

Recycle treated effluent into
precess, for cooling tower
As per make up and for utmty

1. |Trade effluent 14335 Scheduled purposes to the maximum
extent and discharge
remaining at CETP outlet

_ sump
2. |Domestic 12 As per Sent to ETP
effluent Scheduie-|

Sr
No.

Stack

No Description of stack / source

5. Conditions under Air (P& CP) Act, .198-1'fof 'alr emissions:

Number
of Stack

Standards to he
achieved

Boiler-1 (Coal-15 TPH) & Boiler-2 i
1 (Coak29 TPH) . As per Schedule -|
Process stack forscrubber.fa ¥
2 S-3 organic Pigment - S 1 As per Schedule -If
Process stack for scrubber for
3 S-4 Inorganic pigment | As per Schedl_)le -l
Process stack for scrubber for Lead
: *3 Dissolution pigment . As per Schedule -Ii
«  |Process stack for scrubber for ,
5 ,5-6_ Calcinations 1 As . per Schedule -If
;- |Process stack for scrubber for : ]
. " Cadmium/Dissolution y e Sched}ule .
e Process stack for scrubber for
7 S-8 Cadenium , 1 As per Schedule -II
8 S5-9  |Air wash unit TTK-300162 1 As per Schedule -il
9 S-10  |Air wash unit TTK-300163 1 As per Schedule -l
10 | S-11 [Process stack for PY138 {Ammonia) 1 As per Schedule -li
: Process stack for PY138 (S02 !
11 §-12 scrubbber) 1 As pgr Schedule -II
12 | S-13 |Incinerator 1 As per Schedule it
14 |Process stack for common scrubber adias -
13 ‘ S-14 C12 2025 .1 As per Schedule -1f
14 | 515 |DG Set (1150 KVA) ‘ 1 As per Schedule -I|
15 |- |DG Set 1000 KVA 1 |As per Schedule -l

485
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FChemical Industries
07:48:13 am)/QMS.POS_F02/00

Vo MPCE-BY_]

qa8¢

- P

Stack Derrnptmn of stack/ Number Standards to be
No. source of Stack achieved

16 DG Set 1750 KVA As per Schedule -1I

17 | S:18 - |DG Set 250 KVA 1 |As per Schedule -l

18 | S-19 |DGSet625KVA 1 |As per Schedule -ll

19-] s20 mﬁ‘fgzi:ta‘k for HPP 1 |As per Schedule -l

20 | s2a1 g%t;';"t“mg New Azo 1 |As per Schedule -i

a | s g%mma“'“g ew Berse 1 [As per Schedule-I

22 | 5:23 - |Rubine CDR 300001 1 |Asper Schedule-ll-

23 | s-24 |RLCCDR 300002 "1 |As per Schedule -l

24 | 5-25 |Yeflow CDR 300003 1 |As per Schedule-Il

25 | S-26 |Rubine CDR 300004 1 |As per Schedule -l

26 | S-27 |Mica ABS 300013 1 |Aseper Schedule -Il

27 528 |Mica Air Wash TTK 300282 1 As per Schedule -l

28 | 529 [Mica ABS 300046 "1 |As per Schedule -1i

29 s-30 |Beiler-3 (Coal-62 TPH) -- 1 As per Schedule -i

30 5-31 - - {White Plant ABS 300009. 1 As per Schedule -If

31 5.32 |White Coating ABS 300010 1 As per Schedule -i

32 | 533 ";ggg%’l‘“ W"’Sw_m 5 1 |As per Sehedule -l

33 | 5-34 [IOCABS 300014 1 As per Schedule Il

34 5-35 |lron Oxide (H2S scrubber) 1 As per Schedule -I|

35 536 |QA-65 Statk 1 1 As per Schedule -Il

36 | 637 |QA-65Stack2 1 |Asper Schedule -Il

37 5-38 QA Plant 1 As per Schedule -li

38 5-39  |Pilot Plant Scrubber 1 As per Schedule -II

39 S-40 ggggg%s Absorber Unit ABS 1 As per Schedule -l

o | i Air wash Unit AWU 1 |As per Schedule -l

PR T i i 1 |Asper Schedule i

42 543 C:;:e 25051_50‘300006 Dust 1 As per Schedule -l / 5‘:: 3 %

43 | 544 |AzoDCS Bx Making _ 1 [As per Schedule AX°, g zuso’%'

24 | 545 |Boiler-4 (Coal-62 TPH) 1 |Asper Schedm#q; Take) A idx3 \B

45 | S-46 |Boiler-5 (Coal-28 TPH) 1 |As per scheduidlil | 3 'f§ vﬁiﬁ ¢
| a6 5-47 |DG Set 1750 KVA 1 As per Schedule! Sum,,‘ ;":’ 4

~a7 | 548 |DG Set (New) 1750 KVA 1 |As per schedule S\7 )\ 3 bl Vw“ x



4 AL

e * J O garg 0 pe

0 No 'S eved

48 S-49  |Primary paddie Dryer 1 As per Schedule -Il
49 5-50  [Secondary paddle Dryer R As per Schedule -II
50 S-51 |AHR stack _ 1 As per Schedule -I|

6. Non-Hazardous Wastes:

Type of Waste Quantity UecM  Treatment Disposal

Sale to Auth. Party/
HDPE bags KoDay| MR K endor! CHWTSDR |
Paper, Plastic, : .
2 (Sweepage, Fiber | 212 |MT/A A - RO s iont
drum 7
: Sale to Auth. Party for
3 |Mica waste (Wet) 10000 {MT/A NA offsite recycling/
CHWTSDF
Biogas/
4 |Canteen waste 20 IMT/A {Vermin U:s:e:fnmanum for
Compositing g 9
Rubber, Hand
gloves, PVC Sale tosAuth, Party for
5 |shaes, Tarpauiin, 15 [MT/A NA offsite recycling/
Paper bags, Hose CHWTSDF
pipes g <
. | Sale to Auth. Party for
6 Bg’;e" discarded 5 A - NA offsite recycling/
g CHWTSDF ,
: ‘ Sale to Auth. Party for
7 |Boiler soot 2 MT/A NA offsite recycling/
CHWTSDF
Sale to Auth. Party/
8 |Wooden Scrap | 300 [MT/A NA Vendor
Insulating
: ; Sale to Auth. Party for
9 [material/ 15 MT/A NA ; "
Thermocol | » offsite recycling/ CHWTSD
Sale to Auth, Party/ waste
10 [Excess biomass 2500 |MT/A NA water treatment plant
Sale to Auth. Party/
11 }llron scrap 800 (MT/A NA Vendor
Plastic/ Non . Sale to Auth. Party/
2 metallic scrap 300 (MT/A o Recycler/ CHWTSDF
Sale to Auth, Party/
13 |Paper 200 (MT/A NA Vendor/ CHWTSDF
Sale to Auth. Party/
14 |Electric scrap . 18 MT/A NA Recycler
e ; Sale to Brick Making
15 BolrerA_shv: _— | 500 (MT/Day NA Units/ Landfil

U2-12-2021

darshan Chemical Tndusteies Lim
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Excess biomass 300

Type of Waste Quantity UoM Treatment

NA

Dispesal

Used as bio-fertilizer/ compost/

18 | (Dry) wdliy CHWTSDF/ Sale to other ETPs
Discarded Sale to Auth. Party/ Recycler
17 lparrels 28800 |Nos/Y| ~ NA  liger Decontamination

7.

Sr

Neo

Category No./ Type

Quantity UoM

Treatment

Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

Disposal

. , |Sale to Auth,
1 {5.1 Used orspent oil 20 KL/A Recycle |Party/
s ) ‘CHWTSDF
2 {15,2 Discarded asbestos 3Ly MTJA | Secured Landfiil |CHWTSDF
Sale to Auth.
3 ]20.2 Spent solvents 4500 | MT/M rnlzi?ggt?én Party/
y CHWTSDF
4 |20.3 Distillation residues 1200 | MT/A{ Incineration |CHWTSDF
26.1 Process waste ‘
sludge/residues containing Batoan | , .
5 acid, toxic metals, organic 35 MT/A Incineration |CHWTSDF
compounds = 3
6 25,1 Process wastes or MT/A Incineration |CHWTSDF
residues , SR
34.1 Chemical-containing ¥ Secured Landfill
7 |residue arising from “| MT/A | after treatment/ | CHWTSDF
decontamination. Incineration
Sale to Auth.
33.1 Discarded Barrels/ , : - .
8 » g 18000 |Nos./Y Recycle Party/
Containers/ Liners CHWTSDF
Secured Landfill
9 -;ﬁéiisrp;em-carbon or filter 3 | MT/A | after treatment/ {CHWTSDF
Incineration
Sale to Auth
- _ Recycle/ ;
10 {33.1 Discarded Liners 20 MT/A > Party/
{ Incineration |cHwTsDF
‘ Secured Landfill
11 gs'lnfnxmr::fdﬁg or Gas 3 MT/A | after treatment/ |CHWTSDF
s " Incineration
35.2 Spent ion exchange ; - :
12 resin containing toxic metals 0.5 MT/A lnciner.a_t.lon | CHWTSDF
» |35.3 Chemical sludge from 5 :
13 waste waber trantment 7000 | MT/A | Secured Landfill CHWTSDF
37.3 Concentration or :
14 evaporation residues sl R SDF

ud shan chem na ries | ':'.
07:48:13 am)/QM5.PO6_F02/00
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10.

11,

12,

13.

14,

15.

16.

Category No./ Type Quantity Uom Treatment Disposal

Filter &Filter material

m::? have organic 20 |MT/A ,n‘;z?;;’t% N g::'fy ;Ocﬁ\lﬂahfSDF
BS | jof,t";’,f,f,ﬁgsg,’,' s 200 [itvAl  Incineration  |CHwTSDF I
’17 ,f,i,f,:;';of,m’" 12 [MTA| Secured Landfil [cHwTSDF
Lm 29.5 Spent catalysts 5 |smaf Recxck Secung ﬁiéf%ﬁ"ﬁmg

The applicant shajt ensure disposal of by-products to Actual user having
permission under Rule 9 of Hazardous angd Other Wastes (Management &
Transboundry Movement) Rules 2016,

Conditions under Batteries (Management & Handling) Rules, 2001:
Type of Waste Quantity Uom Disposat Path
Used Batteries other than 3 Sale to Auth. Party;
lead Acid Recycler

Specific Conditions for used Batterjes:

i. The applicant shall ensure that used batteries are nat disposed of in any manner
other than by depositing with the authorized ‘dealer/ manufacturery registered
recycier/ importer/ re-conditioner or at the designated colfection center.

ii. The applicant shall file half-yearly return in-Form v to the M.P.C. Board.

iii, Bulk consumers to thejr useg_:u@ts maysauction used batteries to registered
recyclers only, & -

The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

200.00 |Kg/Annum

Industry shal| explore the possibility to increase recycling of treated effluent into
process, for cooling tower make up and for utility purposes,

Industry shall make provision to stop immediately the discharge of treated effluent at
the CETP Outlet Sump, in case, if quality of the treated effluent doesn't meet the
Consented standards.

Industry shali comply with the conditions stipulated in EC dtd, 02/02/2017 &
31/03/2020.
Industry shall ensure that OCEMS data at the ETP Outlet & at the disposal point in CETP

Outlet Sump are connected to Board’s Servers uninterruptedly.
Industry shall submit Separate application with full details about disposal of by-

preducts/ Hazardous waste for reviewing before Board's By-product Committee,

484
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17. Bank Guarantee of Rs. 2 Lakh is forfeited towards exceeding JVS results. Industry shall
top up BG with double amount totalling BG of Rs. 14 Lakh. Industry shail extend all
existing BGs towards operation and maintenance of the Pollution Control Systems and
towards compliance of the EC & Consent conditions.

18. This consent is.issued with overriding effect on earlier Consent to Operate granted by
the Board vide No. Format 1,0/ CAC/UAN No. 0000094213/ C0-2107000988, dtd.
16/07/2021, valid upte 31/07/2025.

For and on behalf of the
‘Maharashtra quluti‘on Control Board.,

(Ashok Shingare 14S),

Member Secretary

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.Ng.
8676553.00 (MPCB-DR-0855
Copy to: '

1. Regional Officer, MPCB, Raigad and Sub-Regional Officer, MPGB, Raigad Ii
- They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB,Sion, Mumbal

3. CC-CAC Desk- for record & website updating. purpose.

Date Transaction Type
13/07/2020|RTGS

lical g Lr
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SCHEDULE-|

Clari-ﬂocculators, primary clarifier,
Anaerobic Hybrid Reactor {For HPP/ HP Dyes effluent stream), equalization tank,
Secondary treatment- Aeration Tanks, Secondary dlarifiers, Tertiary treatment,
Activated Glass media filter for the treatment of 14,335 CMD industrial effluent &
72 CMD domestic effluent.

Bl The Applicant shali operate the effluent treatment plant (ETP) to treat the trade

stringent:
{1) [pH 5.5t0 9.0
(2) |0l & Grease 10 mg/| |
() [BOD 3days27°C) | 30 mg/i B
{4)_|Total Suspended solids _ 100 - ]
(5) [Bioassay Test 90 % survival gg g;f,\e%ft:;gtrist 96 hours in
(6) |Mercury 0.0 mgt
(7) _|Total Chromium _2mg/t
(8) Chromium(Cr**) 0.10 mg/l
(9) |Lead , 0.10 mgft
(10) |Copper _2mg/l
{11) Pheno!ics(QHSOH) 1.0
(12) |Zinc 5 mg/l
(13) INickel 3 mg/l
(14) |Manganese 2 mg/l
(15) |Cadmium 0.2 mg/
1 (16) |Colour (Hazen Unit) 400
(17) (COD 250 mg/|
Té) TAN 50 mg/l
Cl The Industry shall ensure connectivity online monitoring system at the ETP outlet

and at the infet of C
including Separate energy

D] industry shall rec

ETP treated

effluent/ outlet sump to the MPCB server

meter for pollution control system,

0
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A] As per your application, domestic effluent is s‘éni_to Secondary treatment of
Effluent Treatment Plant for further treatment & disposal.

B] Industry shall comply prescribed standards & disposai path as prescribed at Sr.
No. 1 B & C of schedule .

3. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions, The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4, The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution). Act, 1974 and as amended, by installing water meters and other provisions
as contained irvthe said act:

Water consumption quantity

Sr. No. Purpose for water consumed (CMD)

Industrial Cooling, spraying in mine pits p
L or boiler feed SRS
2. |Domestic purpose 288.00
3, Processing whereby water gets poliuted 14070.00

& pollutants are easily biodegradable-
Processing whereby water gets polluted

4. |& poflutants are not easil - 0.00
biodegradable and are toxic "
5. |Gardening ' N 10

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance/ CREP guidelines.

SCHEDULE-II

. r i

1. As per your application, you have pravided the Air pollution control (APC) system and
erected following stack (s) to observe the following fuel pattern:

APC System Stack Type

SE)C'I( Source provided/prop Heig:ht{in of Cor)sti’r?:;;.r; o Poilutant Standard
osed mitr) Fuel
ESP follswed by 502 840
Boiler-1 | common stack Coal Kg/Day
5-1 [(Coal-15]for15 &29TPH| 45.50 3500 0.5
TPH) Coal fired Kg/Hr PM 150 L
Boilers Mg/Nm
ESP followed by S 1329
Boiler-2 | common stack COAL ;
S-2 {{Coal-29|for15 & 29 TPH| 4550 |5536 0.5
TPH) | Coal fired Ka/Hr <GS )
28 Boilers g N

e RS AN S <)
‘Sudarshan [eal Industries Lim 4, @7 0N
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No.

Stack

Source

APC Systein

Stack

provided/pro Height(in

posed

mtr)

Type

of
Fuei

Suiphtir
Content(in

s}
o)

Pollutant Standard

150
Process stack Mg/Nm?
s.3 | forscrubber | Caustic Water 20.00 1 i 35
for organic Scrubber ' HC Ma/Nm?
Pigment g/Nm
NOx |50 Select
PM 150
Process stack Mg/Nm’
for scrubber | Caustic Water
54 for Inorganic |  Scrubber 20.00 . ) HCI M ";;’m;
pigment : 3
NOx |50 Select
Process stack PM M 1/10 3
for scrubber Water il
S-5 for Lead Serabber 20.00 - B HCl 35
Dissolution e Mg/Nm®
pigment NOx | 50 Select
_ ot 150
Process stack Mg/Nm®
56 for scrubber | Caustic Water |- 20.00 _ ) 502 50 Select
for - Scrubber : X :
Caicinations - ;i NOx 30 Select
H2S |5 Mg/Nm’
y 150
P
Process stack 5 M| Mo
57 | o oy | ot il [ RE 27| %0 Select
0 / crubbe
Dissolution NOXx _| 50 Select
H2S |5 Mg/Nm®
150
Process stack ™ Mo’
S8 | for scrubber Ca;;t"fb‘g’:rte' 2000 | - . 02 |50 Select
for Cadmium NOx |50 Select
H2S  |5Mg/Nm?
‘ M 150 ;
s.g | Alr wash unit Water 16.00 . ) Mg/Nr
TTK-300162 Scrubber ) HO) 35
Mg/Nm’
150
PM ¥
s-1p | Air wash unit Water 16.00 ) | 5 MgiNm’
TTK-300163 Scrubber ' HCI 35
Mg/Nm?
Process stack ;
11| forpyisg |CousticWater| g, | . LT
(Ammonia)

darshan T calIndustiles L)
07:48:13 am)/QMS,PO6_F02/00
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s:?&e::r S02 S0 Select
: S-12 P¥138 (502 Water Scrubber 8.00 - - 9 150
scrubbber) Mg/Nm®
PM |50 Mg/Nm’
200
502 Mg/Nm?
HCl |50 MgNm®
" ¢o MIUU ,
F e Caustic Ventury LDO 15 - c
§-13 | Incinerator Scrubber 35.40 Kg/Hr 18 TOC 20 Mg/Nm’
Mixture of
(As, Sb,
Co, Cr, CU, 15
Pb, Ni, V. 2
Mm, TOC, | MINM’
<o,
CH3Cl)
Process -
stack for
514 | common |  CAUSHCMater 7500 | - . oz | 5MgNm’
scrubber
CI2 2925
s15 | .06 Set Acousffé.ﬁnclosurel 6 .,6 ‘ _ ';gg 1 s02 110
(1150 KVA) Stack i Kg/Day
o4l ; Ka/Mr
DG Set | Acoustic Enclosu?& * HSD
S-16 1000 KVA Stack 1 125 3 | S02 60 Kg/Day
Kg/Hr
c17 | DG set | AcousticEnclosure/ | 15 oq =4 [ ah 105
: 1750 KVA Stack ; : Kg/Day
Kg/Hr
DG Set 250 | Acoustic Enclosure/ | HSD 50
$18 |7 oua Stk 670 |kamr 1 so2 | 24Kg/Day
s HSD
5.19 | DG Set 625 | AcousticEnclosure/ | go9 | 125 1 02 | 60 KgiDay
! KVA Stack
Kg/Hr
Process '
stack for Caustic Water &
5-20 HEP Srrubber 20.00 - - NH3 |30 Mg/Nm
Ammonia
Batch M|y ;i?m,
s21 Making Caustic Water 20.00 :
New Azo Scrubber G 50 Mg/Nm®
Pigment NQ Mg/Nm®
Batch 4 SOm‘
Making - Caustic Water ,
22 | New Benz Scrubber 20.00 0 Maltim’
Pigment EMom’

udarshan o g‘ RIS §
07:48:13 am}/QMS.POS_F02/00.
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? Stack Type Sulphur
wf;‘;C;(/stcmq J Height{in  of Content(in Pollutant Standard
provide ,Dro!JO.CV ' mtr) Fuei %) -
' ' 150
RLC CDR 150
5-24 300002 Dust Coilector 20.00 - - PM A Mg/Nm®
Yellow PM 150 ,
$25 | CDR Dust Collector 20.00 - . Mg/Nm
300003 HCl [ 35 Mg/Nm?
Rubine PM 150 ’
S-26 CDR Dust Coflector 2.00 = . Mg/Nm
300004 _ HC | 35 MgNm?
) PM 150
527 | ";'ggoﬁs Dust Collector 8.00 : - , Mg/Nm
' _ HCl |35 Mg/Nny®
Mica Alr oM 150
528 | Wash TTK | Dust Colfector 2000 | - I | Mg/Nm
300282 : HCl | 35 Mg/Nm?
' PM 150 :
5-29 'g';g&ass Dust Collector 8.00 e - Mg/Nm
* | HC |35 Mg/Nm?
2043
502 Ka/Day
Boilr-3 . Coal 150
5-30 | (Coal-62 ESP b 7350 412264 05 PM Mg/Nm?
TPH) L+ IRemr -
NOX {50 Mg/Nm
» €O |50 Mg/Nm®
White PM 150 :
5-31 [ PlantABS |  Dust Collector 14.00 5 - Mg/Nm
300009 HCI |35 Mg/Nm®
White | ™~ 150
495 3
5-32 c%.sng Dust Collector 1400 | - . Mg/Nm®
300010 HCI | 35 Mg/Nm’
White Air PM 150
¥ 3
533 “m’:f' Dust Collector 1500 | - . Mg/Nm
300001 HCl |35 Mg/Nm®
' poe 150
3
5-34 '%%gff Water Scrubber | 14.00 | . : _| Mg/Nm
HCI ] 35 Mg/Nm®
| Iron Oxide '
$-35 {H2s Water Scrubber 9.50 - - H2S | 5 Mg/Nm?
scrubber) |

darshan Ch: Thdustrie:
07:48:13 am}/QMS.PO6_F02/00
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Stack E Type Sulhur'
£ ae Source il 7 Height{in of Content(in Poilutant Standard
No. provided/propesed s Fuel %}
150
.36 QA-65 Stack}  Caustic Water 7.00 K .
1 Scrubber = NOx |50 Mg/Nm’
HCi |35 Mg/Nm’
‘ ™ M 1/?Jom’
5.37 | QA5 Stack|  Caustic Water 10.00 s i g
i ) 2 Scrubber i NOx 50 Mg/Nm’
HCl | 35 Mg/Nm®
, Caustic Water HCl |35 Mg/Nm’®
S-38 | QAPlant 20.00 . = ==
Scrubber ; P205 |10 Mg/Nm®
Pilot Plant s, HCl |35 Mg/Nm’
. be 25.00 - - -
539 | ‘scrubber Scrubber o NOx |50 Mg/Nm®
Sumicos |
; Absorber : 150
5-40 Unit ABS Air Wash Unit 15.00 - - PM Mo/Nm’
300063
Sumiicos Air - ¢
wash Unit . : ! 150
5-41 AWU Air Wash Unit 18.00 - - PM Mg/’
300012
Azo DCS . .
. | CB-300005 s ) 150
5-42 Dust Dust Collector 3.00 - PM Mg/Nm?
collector . s
' 20000 150
: CD-300006 | g )
, S-43 Dust Dust Collector PM Mg/Nm?
collector
PM M;/iom,
i Azo DCS Bx -
S-44 Making NaOH Scrubber 7.00 . - NOX 50 Mg/Nm’
HCl |35 Mg/Nm®
2943
502 Kg/Day
Boiler-4 - Coal 150
$45 | (Coal62 ESP 7350 [12264] 05 P pgm?
TPH) Kg/Hr 3
NOx |50 Mg/Nm
co 50 Mg/Nm’®
5400
S02 Kg/Day
. FO 150
St | D ESP 4500 | 2500 M| g
{FO-28 TPH) Kg/Hr W
' / 3 ) 50 Mg/Nm’
(4 By .50 Mg/Nm’
7%
/ .Ln

- Page 13 of 18
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Stack AR

No.

Acoustic

C System Sta

ck’

Source provided/prop Height(in . of

osed mtr)

Type

Fuel

Sulphur 5
s oy Pollutant Standar
Content(in %) olaee s

DG Set i 105
Enclosure/ 1450 )218.78 1 S02
A Stack - Kg/Hr Ka/Day
DG Set Acoustic . HSD 105
S-48 | (New) Enclosuref 14,50 - |218.78 1 502 Kg/Day
1750 KVA Stack Ka/Hr |
150
M| Mgy
Primary 50
5-49 | paddle |Water Scrubber | 12,90 - - S02 Ma/Nrm
Dryer g
50
NOx Mg/Nm?
150
PM Mg/Nm?
Secondary SO i
550 | paddie |Water Scrubber 9.00 - - S02 3
D Mg/Nm
ryer 2
5
NOX Mg /Nm’
' _ et 50
S-51 | AHR stack Gas Flare - 12._24 - - PM Mg/Nm®

2. The Applicant shall prov

guidelines.

equipment.

S Consent
No

/C2R)

Act, 1986 and rule mad

3. The applicant shall operate and mai
achieve the level of pollutants to the

5. The Board reserves its ri

ide Specific Air Poljution contro) equipments as per the conditions of EP
e there under from time to time/ Environmental Clearanc

Parameters

4, The Appljcant shall obtain necess
equipment  wjth necessary spec
replacement/alteration well before i

ntafn ébove
%ququg s

ary prior permission fo
ifications * and operatio
ts life come to an end or

Standards (mg/l)

essary),

SCHEDULE-II
Details of Bank Guarantees:

{C2E/ Amt of BG Submission
Cc20 Imposed Period

Purpose of BG

of pollution

ghts to vary all or any of the condition in the con:
technological improvement or otherwise such variation (including the cha
equipment, other in whole or in part is neg

Towards G &M |

sent, if due to any
nge of any control

Compliance
Period

;pl%pbned air pollution control system, so as to
tandards:

r providing additional control
n thereof or alteration or
erection of new pollution control

Validity
Date

C2R (With ’ control system &
! | Expansion) | B00000 | Existing compliance of || 3107.2025 | 30.11.2025
consent to
operate

e / CREP

udarshan Chemical Industries Lim
07:48:13 am)/QMS.PO6_F02/00
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St Consent
E {C2E/ Amt of BG Submission : = Compliance Validity
RO €20 ' Imposed .~ Pesind | T IPoseotBe T, Date
/CZR)
Towards O & M
of pollution
. control system & ;
{ 2 | Expansion) - | 400000 |Within 15 days compliance of 31.07.2025 | 30.11.2025
consent to
operate )
**Existing BG obtained for above purpose If any, may be extended for period of
validity as above.
~ BG Forfeiture History '
WIS Consent A’Ag}n;r;rt Submission Purpose of Am(glcnt saf Rea;gn of
e et imposed PeHad o Forfeiture Forfeiture
O&M of
Poltution
. Control Towards
1 Cc20 10600000 Existing Systems and | 200000 éxceeding
compliance of JVS results.
Consent
conditions
BG Return- details
Srno. Consent {C2E/ CZO/(_?R) BG :mposeu Purpose of BG Amount of BG Returned

CYONAC

SCHEDULE-IV
} Conglltions'

1. The Energy source for lighting purpose shallpi’éférably be LED based
The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and- utilize the: same for different industrial applications within
the plant

3. Conditions for D:G. Set

a} Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the roof acoustically.

b} Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A shall alsa be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosurefroom and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient naise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer. x

e) A proper routine and preventive maintenance procedure for M q,be Setand
followed in consultation with the DG manufacturer which wouiﬂ”he}b :;ﬁpr& tnouse
levels of DG set from deteriorating with use. 1

f) D.G. Set shall be operated only in case of power failure, |
g) The applicant should not cause any nuisance in the surrofmc"ﬁng afee »dt:eja operatlon of

D.G, Set. 4 \—; X et Ly ""5?;.‘-:& !l e “:J
) . ey A I}
v e\ ;
o 2 17.if_:.\ z‘\ﬂ"‘i’-ﬁ% b/
udarshan Chemical Industries ted/! AN Ro.MPUE-BY PRODUX I g 12-202) .
07:48:13 am)/QMS.PO%_F02/00 o \_/ ! Page 150718
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h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

4, The applicant shall maintain good housekeeping,

5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

6. The applicant shall not change or aiter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board,

7. The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.

8. The industry shall submit quarterly statement in respect of industries obligation towards
consent and poliution contral compliance's duly supported with documentary evidences
{format can downleaded from MPCB official site).

9. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

10. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PC|-L dated. 18.11.2009 as amended.

11. The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions, The Applicant shalf obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto.

12. The industry shall ensure replacement of polliution control system or its parts after expiry of
its expected life as defined by manufacturer so-as to ensure the compliance of standards
and safety of the operation thereof. =~ - . ~ 7

13. The PP shall provide personal protectioh'e&ulbinent as per norms of Factory Act

14. Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly,

15. Whenever due to any accident or ather unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid down, such information shall be forthwith
Reported to Board, concerned Police Station, office of Directorate of Health Services,
Department of Explosives, Inspectorate of Factories and Local Body. In case of failure of
pollution control equipments, the production process connected to it shall be stopped.

16. The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and coriditions of
the consent. In the absence, the applicant shall stop, reduce or otherwise, control
praduction to abide by terms and conditions of this consent.

17. The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the provision
contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can be recycled
/processed /reused /recovered and only waste which has to be incinerated shall go to
incineration and waste which can be used for land filing and cannot be
recycledjreprocessed etc. should go for that purpose, in order to reduce load on incineration
and (andfill site/environment,

18. An inspection book shali be opened and made available to the Board's officers during their
visit to the applicant,

19. Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental Protection Act, 1986 and industry specific standard under EP Rules 1986
wliich are available:on MPCB website (www.mpcb.gov.in).

S 4 g e
udarshan Cheraical Industries Limited AN N6.MPCHE-BY PRODUCT-0000000 57 (0 B 1Y > S S
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20.

21

22.

23.

24.

25

26,

27.

28.

29,

30.

3%

32.

darshan Chemical Industries Limite
07:48:13 am)/QMS.POS_F02/00

Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shail be admitted in the pipes/sewers
downstream of the terminal manholes. No effluent shall find its way other than in
designed and provided collection system.

Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

The Industry should nct cause any nuisance in surrounding area.

The industry shall take adequate measures for control of noise levels from its own
sources within the premiises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckaned between
10 p.m. and 6 a.m.

The industry shall create the Environmental Cell by appointing an Environmental
Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation.

The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as 5-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification. ’

The industry shouid compiy with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other
Wastes (M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th
June of every year. - =

The applicant shall install a separate meter showing the consumption of energy for

operation of domestic and Industd’a{.{e,?flug&g;matment plants and air pollution cantrof
system. A register showing consumptjon’of ‘chemicals used for treatment shall be
maintained, L

The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a yearly statement by 30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage -or trade effluent or in connection with the grant of any
consent conditions.

The firm shall submit to this office, the 30th day of September every year, the
Environment Statement Report for the financial year ending 31st March in the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992,

The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before Its life come to an end or erectio i
control equipment.

The Board reserves its rights to vary all or any of the condition
any technological improvement or otherwise such variation
any control equipment, other in whole or in part is necessary)

Joop




ility for onmental samples ang
trade ang sewage effluents, air emissions angd hazardous waste to the
Board staff at the terminal or designated points 5
services rendered in this behalf, ‘

nd shall Pay to the Board for the

For and on behalf of the
Maharashtra Pollution Contro| Board,

Member Secretary

————

udarshan Chemical ndustries Limiteaeo/uaR No.MPCE " PRODUTT-000 W0 LT 2 ; Y
07:48:13 am)/QMS.POS_F02/00 > mEw ZN\N{P% 8018
7 ﬁg’&?%%ﬁ; -t
§ 3222!;1‘;9 >
{1 RIOE LTS
B\ 252225 /5
NACERESH -
\O’{‘\‘ - %
SAOIA
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Prescribed L ! L2 L3 L4 LS L6
zn:wpia for T _ Collection Final MPCB
nlet Effluent tank for ; discharge
Inlet to Sumg-1 treated P Standards*
Parameter CETP Outlet | Outlet el effluent CETP
(EQr of PC of SC from M/s
Tank) : primary & Sudarshan premises
® Secondary {La+L5)
_ Treatment | Chemicals
Ltd (LSI)
po- pH 5.5109,0 7.2 725 | 69 7.5 7.6 10.4 6.0 to 9.0
NS NA 16824 16151 18241 5876 11932 NS
NS 832 376 258 988 92 106 100
50 .| 1245 13.9 14.55 30.5 3.66 6.52 50
1000* 320 410 550 625 90 195 100
2500" 1792 2304 2432 ' 2800 380 692 250
NS NA 2.9 3.8 6.2 2.10 1.9 S0
NS NA 36.4 39.2 89.6 8.40 14 50
20 1.2 2.2 23 2.4 BDL BDL 10
5 0.16 0.66 0.37 063 | 006 0.03 5
NS NA | 4903.44 | 4997.74 | 594071 1282.44 | 334754 NS
NS NIL NIL NIL NIL NIL NIL 1
2 BDL BDL BDL BDL 0.10 BDL 0.2
15 0.55 0.26 0.79 1.5 0.37 0.41 15
NS NA 3.39 2.55 2.3 2,73 1.39 NS
NS NA 3590 3902 3793 954.50 12395 NS
NS NA NA NA NA NA NA -]
0.2 BDL BDL BDL BDL 0.01 BDL 0.2
1 BDL BDL BDL BDL 0.03 0.01 0.05
2 BDL BDL BDL BDL BDL BDL 0.1

Page 13 of 20
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| NS et 50

GOVERNIAENT OF MARARASHTIA, HOSE DEPARTMENT {PORTS & TRAHSPORT)
MAHARASHTRA MARITIE BOARD

Incuan Mercantity Chambars, 3rd Ficor, Romjibhai Kamani Marg, Baliurd Estate,
Mumbal - 400 001, Tet: 22612143 Fax: 22614331,
Wabzity : wawwashammb.con Emall: ceommbiEgmail.com

No. MMB/CEO/ENGG-1/Waste Water Pipeline-Revdanda Creel/2292. Date :E 4 AUG ZU Vf

v The Executive Engincer, :
Maharashtra Industrial Development Corporation,
Division Alibag, ’
Nagdongari, Po. & Tal. Alibag,

Dist. Raigad 402 201. ¥

Subject : NOC to lay waste water disposal pipe line in Revdanda
Creek. -

Ref. 1. Your letter no, %137, (afemmTyat-£233u/302%
Drd. 10/04/2014.
2. Your letter no, %7.37, (fAam)/ET. ¥ ¥oc ¥/308%
Did. 18/05/2014.
3. Your letter no. %737 /A1-2¥s<18/300%
Dud. 31/07/2014.

Please refer to your above cited letters seeking NOC for laying of waste water
disposal pipeline in Revdanda Creek.
z Your proposal has been examined and it is noted that, MIDC has proposed to
lay treated waste water disposal pipeline (H.D.P.E.} of 630 mm diameter along the
bank of Revdanda Creek from Aarekhurda to Gophan, as shown in the Hydrographic
Chart no. 110572009, 1355/2012, 1354/2012 & 1287/2011.
3. The Maharashtra Poliution Control Board has already agreed to your above
proposal & MIDC has been suggesied the final disposal point to dispose waste water
by National Institute : of Oceanography vide their letter no. CNP2133/1813
dtd. 18/03/2011.

4. Regiona! Port Officer, Maharashtra Maritime Board, Rajpuri Group of Ports

have brought to the notice of this office that. !

a. Proposed line wili be laid along the creek bank.

b. Whole line will be completed by joining rubber drainage pives made by
. ; reputed company, using electric fusion welding.

s ineline of waste water release st potan 1ol rohudos
Eipravinkumartpermussion 1o lay pipeline of wasie water relemsc st po

Scanned with CamScannar
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taking into the conside -ation 1pe report of
: ined your proposal &

" Having examinec 3

5

. 1 Port Officer, Maharashtra Maritime Board, Rajpw.’i Group of Ports on 1he
chfona bject, this office has “No Objection” for laying treated waste warer
captioned .su!:l ( }4.D.P.E.) of 630 mm diameter along the bank of the Revdands
dispO'S“’ ﬁ:::e:: e@urda to Gophan, as shown in the Hydrographic Chay 7o,
;(;rgztzoog_. 135572012, 13542012 & 1287/2011, subject 1o following ierms and

conditions: 5
TERMS AND CONDITIONS

You should obtain necessary NOCs/ permissions of other concerned statutory

i)
wherever applicable 2nd comply with their

authorities/departments,
requirements for laying of proposed pipeline in Rewdanda Creek.

i) The proposed pipeline should be laid as per route shown on the map,
submitted by you with your proposal at a depth of minimum 2.50 mirs,
below the bed,

i) You should take-due care to avoid damages 10 any Go’,-'cmmcﬁz;'Pﬁ!.’at:
propertics and mangroves while laying the pipeline. You would be responsible
for compensation/mitigation measures towards any such damagss.

V) You should take all precautions while laying the pipeline 50 that the vessel
traffic in that area, if any. is not affected waile executing the said vork.

v) You would be responsible for paying compensation 1o fishermen £or losses, if
any, due 10 lying of pipeline that mav be decided oy the concernad authority.

vi)  During constructionviying of pipeline work. Guarterly report should be
submitted to Hydrographer/Exeeutive Engineer, MMB.

vi))  On completion of the work, vou should produce a ¢2riticate from

Hydrographer/Executive Engincer, MMB that the entire work of laying
cipeline along viith its protection has en carned out satisfaciorily.

viii)  You should indemnify MMRB against all claims, demangs. proceedings,
damages. coss, charges and expinses viharsoever ard howscever arise in
TESpECt o or in relaticn to the work of laying the pipeline 4! uny ime.

iX)  You will have no right or interest whatsoever in foreshore or other MMB's
land/routes that have been used for lying of pipelinz.

X) You would camy' gyt the maintenance of the pipeline 2t your cost. However,
prior permission from MMB shall se obtained for the mainienance work. as

and when necessary,,

«. Rl
b o8 KT £Ta 2 > s
Prviakumarpormssion  i2v pipeling 7 wigie VR RcuST 2t gofEn 1l rona oy

Scanned with CamScanner
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x)  You will have to re-route/relay (he pipeline al your cost and efforts, if it is
required to do so lor any future project of MMB/Government
i) You should inform the commencement as wel] as completion of the work to
MMB (Head Office) as well as Regional Port Officer, Rajpuri Group of Ports
Alibag and Port Inspecior, Revdanda Port, B
NHY - Any other condition(s) intimated from time to time by the MMB should be
strietly observed.,
xiv) - Maharashira Pollution Control Board's (MPCB) norms for release of effluents
should be followed strictly.
xv)  Monitoring report from MPCB is mandatory.
- - N o ‘;
xvi)  Charges i.e. Rs.2/- per Cubic Meter/week for the area utilized to lay pipeline
should be paid to the office of the Port Inspector, Revdanda Port.
xvii) In case of breach of any of the above conditidn/s, the undersigned reserves the
rights to impose financial & other penalty including withdrawn of permission.-
¢ ’i'},;-’.( a
0. C. signed by : ;L
Chiel Executive Ofiicer, 6 Chief Exccidlve Officer,
Maharashtra Maritime Board Maharashtra Maritime Board, Mumbai.

Copy to: -

= Hydrographer. Maharashtra Maritime Board, Mumbai.

= Regional Port Officer, Maharashtra Maritime Board. Rajpuri Group of Ports for
information with the directives to menitor the laying of pipeline.

= Execulive Enpineer, Maharashtra Maritime Board, Mumbai.

=  Port Inspector. Revdanda Port for information with the directives to monitor the
laying of pipelinc.

Scanned with CamScanser
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ROHA SUB-DIVISION

INFORMATION OF EXITING 630 MM OD HDPE EFFLUENT DISPOSAL PIPELINE

Sr. No |Particulars -

Information

1 Name of Work

1) Roha Indl. Area... Replacement of existing 525mm dia AC Pressure effluent disposal line with 630mm
dia HDPE line.

2) Roha Indl. Area... Extension of existing effluent disposal point at Arekhurd to the middle of creek by
providing 630mm dia. HDPE line & Diffuser. ;

3)Roha Industrial Area... Extension ofexisting Effluent disposal point at Are khurdto the finalDisposal
point in the Creek by Providing 630mmDia HDPF line & diffuser.

L J

1455

1) by CEO/AA/3924/0f 2011 dated 08/12/2011 amounting to Rs. 14,77,48,600.00(N) & Rs.
16,99,10,900.00(G).

2) by CEO/AA/4018/of 2013 dated 10/12/2013 amountihg to Rs.

2924.31 lakhs  (N) &  Rs. 3362.96  (G)

3) by CEO/AA/4018/of 2013 dated 10/12/2013 amounting to Rs.

2924.31 lakhs (N) & Rs. 3362.96 (G).

3 |Technical Sanction

1) For Rs. 12,96,01,700.00 (N) granted by the Chief Engineer (HQ) vide his registers Item No. E-592 for the
month of February - 2012

2) For Rs. 2629.23 lakhs (N) granted by the Chief Engineer (HQ) vide his registers Item No. E-658 for the
month of February - 2013 :

3) For Rs. 2629.23 lakhs (N) granted by the Chief Engineer (HQ) vide his registers Item No. E-658 for the
month of February - 2013 :

4 |Name of Agency

1) M/s. SMC-VUB (JV), Thane,
2) M/s. Asha Under water &Engg. Services Pvt Ltd. Kalyan,
3) M/s.R.K.Madhani- MEPL(JV).
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Agreement No.

1)B-1/33 for 2012-13. & D-2 for 2012-2013.
2)B-1/26 for 2009-10. :
3)B-1/42 for 2013-2014 & D-8 for 2013-2014.

Estimated Cost

1.Rs. 12,34,30,144 /-
2.Rs.3,20,17,175.00
3.Rs. 26,94,50,200.00

Accepted Cost

1) Rs. 15,24,36,228.00
2) Rs.5,76,30,915.00
3) Rs.47,96,21,356.00

Time Limit

1) 21/08/2012 to 30/11/2014.
2) 03/08/2009 to 30/01/2011.
3) 20/02/2014 to 19/12/2015.

Actual Date of Completion

1) 09/06/2014.
2) 20/01/2011.
3) 19/12/2015. :

10

Up to Date Expenditure:-

1) Rs.15,92,12,801.00
2) Rs.5,70,77,500.00
3) Rs.45,96,21,276.00

11

Length of Pipeline

1) Disposal line from Ch 0.00 to 8.20 Km 8.20 Km Replaced existing 525 mm dia AC pressure line with
630 mm dia HDPE line in the year 2014. (Underground Effluent Disposal pipe line :from CETP to Are
Khurd =9.20km)

2) Disposal line from 1.00 Km Replaced existing 600 mm diaPSc line with 630Ch 8.20 to 9.20 Km mm dia
HDPE line in the year 2010. (previous Disposal point at Are (Kurd)

3) Disposal line from Ch 9.20 to 14.70 Km 5.50 Km 630 mm dia HDPE line laid through Kundlika Creek in
the year 2015. (Existing disposal point at Gophan) & (The disposal line was extended upto

14.70 Km in the year 2015 at Gophan at the point approved by NIO through Kundlika creek. However
there is minor leakage at Ch

9.20 Km at Are(K) in the creekUnder Kundalika creek water disposal line.)



Admin
Highlight

Admin
Highlight

Admin
Highlight

Admin
Highlight

Admin
Highlight

Admin
Highlight

Admin
Highlight

Admin
Highlight

Admin
Highlight

Admin
Highlight

Admin
Highlight


1457

The work  wise scope of  work is as below;

1) Providing laying and jointing 630 mm dia HDPE pipeline by replacing exiting 525 mm dia AC pressure,
from Ch. 0.00 km to

8.20 km.

12 Scope of the Work 2) Providing laying and jointing 630 mm dia HDPE line from Ch.8.20 km to 9.20 km.
3) Providing laying and jointing 630 mm dia HDPE line from Ch.9.20 km to 14.70 km. The final disposal
point is 14.70 km in Kundilika creek which is as per in recommadation NIO.
Work completed. Howere At present due to inadiquate dia of HDPE disposal line, frequently breakdown
occurred in creek and land side, Due to which MIDC paying heavy compensation to loacal villagers and
paying land rent also.In future considering expansion of WTP from 27 to 54 MLD and to aviod regular

13 Problems faced By MIDC brekdown it is necessary to lay new HDPE pipeline of adiquate dia.

14 Permissions MPCB: The permission from MPCB granted vide letter No.B 6106 dated 09 /11/2003.

15 Environment Clearance

Work completed. (MPCB : The permission from MPCB granted vide letter No.B 6106 dated 09/11/2003.)

o
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4 o L
EXHlGIT- F -

(A aws&wﬁem of Maharashtra Undeﬂaklng )

iy Revas Road, Alibag, Dist. Raigad - 402 201.
Email - eeslibaug@midcindia.org .

NO/EE(A)IFMS/COBUIHOr2016 ' l
Office of the Executive Engineer,
M.LD.C. Division, Alihag- 402 201.

Dale <4 |6 HHASHE"

- Difect- mrge of fully treated Effluent of ws Sudarshan
Gherniég]sto MIDC's effluent Line.
Rof: 1)Yguriettérs No. NIL dtd.21/4/2015 & 22/4/2015.
2§ This office letter No.B26824 did. 27/4/2015
&)‘Wurie&af No.Nil dtd.30/5/2018.

s

_Dear Sir, )
V@mmwwur above cited letters. it is to infozms yuu ﬂlat. mné

has no objéstiof 4o siccept Existing plus Additional 5.0 MLO effient quadtty, which
will be geneﬁlaﬁ-aﬁqfrywr expansuon in MIDC's existing disposal plpellae system

for final dmmmisubiédtdpbtaining NOC from MPCB.
| ThankigyRL.
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Annexure-R-8

Emall : asi@mipch.govin
Vigit At ;  hitp¥/mincbgoy.id

MAHARASHTRA POLLUTION CONTROL BOARD

Kalpateru Point, 3rd & 4th #oor, Sion-

Phone : 24010437/24020781/ < ;
24037124/24035273 : Matunga Scheme Road No. 8, Opp. Cine
Faxn :  24D445321240240667 24023516  -E e Planet Cinema, Near Sion Cirdle, Sion (E},
Mumbat - 400 022

Dat 12{ 241
To d ‘3} i‘ : ‘I
" Mis Sudarshan Chiexjical Induatries Ltd.,
Plot Nos. 44, 44(part), 45, 48, 46(part), MIDC Dhatav,
Tal. Roka, Dist. Rafihd - 403 116.

1801000769 dtd. 18/0742018 valid up to 31/07/2020,

Your application UAN Na. 0000001048
Dated: 26/07/2018

Act, 1981 and Authorizatign nnder Rule 6 of the Haza

to the following termns and tonditions and as dauﬂ%:'

this orders =
1. The Congent to Operate s granted fox NR 31/07/2020.
5. The aétusl capital investment of the igH]
submitted by indus@y, - s (A
of

Consent order No. Format 1.0/BOICAC-CaI/TIAN No. 0000001048/Amiend/1 T8GAC- | 3{20000[4

Subject: Grant of amendpo¥it ist Gonsent to Operate under Red/LST category. ;tf}
Ref - 1. Existiiiy Gongeny No, Foimat 1.0/BO/CAC-Cel/UAN Na. 20678/F1% cp,afb\ ’

2. Minutes of Consent Appraiyal Committes meeting held on 15 \ :

For: Grant of ixaendanéat i Consent to Operate under Secti : thie Water (Prevenlion &
Control of Pollution) Act, 1974 & under Section 21 of the 5 tlon & Coritrol of Pollution)
Wastes (Managerient &

Transboundizy Mayesent) Rules 2016 is considered apd the,Consent, is hsyehy granted subject
RSN A S MIALY Sioned o

%
is Rs. 65148 Cry g5 ger C.A. Certificate

DT QUANLITYS
UONPEZE

% \ts, Inorganic pigments, pes 30744 MT/A
5 praparation , Fluorescent pigmierts,
igh perfoim p:gmam,!!;?dya&inm:madhm) g
2 | In afly  (For Pigments, Agro Chemicals & Fixe| 4824 MT/A
3 ' echmical (Organo Phosphozous Pesticides, 5968 M1
i ides, hesbicides, fungicides, bio  products,
rod¥nticides, plant growth regulators, herbicides)
1| Pesficide Formulation (Liquid) BOD0 KL/A
5 | Pesticide Formulation (Solid} 1200 MT/A
6 | Co-generation plant 10 MW
4. Conditions upder Water (P&CP), 1974 Act for dischargs of efiluent:
Disposal of treated

[ Permitted quantity of | Standards to

Sr, | Description
be achieved

[ Teadé efflusnt

q12
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. 5. Conditions under Air (P& CP) Act, 1981 for air emisaions:
Sr. No:| Description of stack / source Number of Stack | Standards to be achieved
1 [ Boiler-1 (Coall FO) 1 Asper Schedule- 11
2" |Incinerator ] .1 As per Schedule.IT
3 | Boiler-2 {Goal) = } As per Schedule-I]
4 | D.G. Sets (250, 624, 1000 & 1150 4 As per Schedule-1T
) A) y
: 5 [ Prodess Stacks 36 As per Sehedule-1]
€ | Boller ' ' T As per Schedule-l1
7 | D.G. Set (250 XVA) : 1 As per'S&:ha'gule:H
6. Conditions about Non-hacardous Wastes: AN
v. No| Type Of Waste | %"ﬁ‘:{;’ mm:_' et | gRPREr T i
—~ 1 | Paper, Plastic 212MWA| NA Ozsite Nigi¥rakion
p s, Fibre Drums . -
o [ Mica wasts (dry) 3500 MT/A] . NA )
e .CHWTSDF
3 | Canteen Waste EMT/A| NA._, g4Jugdin Biogas plant/ Compost
Rubber, Handgloves, 7 MT/A NAY. ¢ to. éffsite recycling/
4 [ PVC Shoes, Tarpaulin,
Hose Pipes r N
5 ! Broken Discarded 2 MT/ \ = Sale ta-offsite recycling/ —’
& | Boiler Soot NTOS T4 | Salo to.offsite rocycling]
7 | Tasulating Materal | X5 NA [ Bale Vo aithorized veador/
W = .CHWIBDF .
B Ixon p i 3 m MTYA NA t auithorxized vendor for
9. | Plastic (Non-Megailiv. ™ 300 MT/A NA 0 offsite recycling/
Scrap) Mﬁﬁ? .
o 0 [Paper g g3 100 MTAA | MA lé t0 osite recycling/
X ‘ :
11 bochif ScEap TMUA| NA | Baleto site retycling/
i F
12 . crap . 100 MT/A NA Sale t4 offsite recycling
18 Ash 106 MT7D N& " | Saletg Brick Making Units/
14 | Excess Biomass from 50 MTM NA se a8 big-ferfilizer/ compost/
1 ETP Fuel in Boiler/ CHWTSDF/ sale
to other ETPs
Lls Discarded Barrels 700 Nos/A NA Sale
‘ 18 | Propéss Potatoeq waste | 80 Ke/D NA. IBiogad/ Vermin
Composi

7. . Condifions under Hazardous & Other Wastes (M & TMD B\.ﬂee. 2016 for treatment and

disposal of kazardous waste:

. vehmm——— e

RS St ahheaie o 8 o5 e PR e e e s SR “inar i,

473
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461

“M/s Sadarshon Chemical Industries Lid “SRO Raigod 1if UAN No. 0000001048

1 | Spent solvents 20.2 2000 | MT/A | Recycle Sale to authorized pre-

' processors/ Onsite recycle-
. reuse

2 | Distillation 20,3 12 MT/A |Incineration| CHWTSDF/ Incinerator
residues - S

3 | Process waste 26.1 30 MT/A | Recycle |Sale to authorized recyclet/
sludge/ residue manufacturers & supplisr

7 | Process Waste - | 29.1 216 | MT/A |Incineration| Incineratox/ CHWTSDF
regidue _ i .

5 | Chemical 34.1 1 T/A |Incineration| Incinerator/ CHWTSDF .
containing . ’
residue e ——

& | Discarded 351 | 400D |Neajh| Recycle |Sale to authorjzed party
containers/ : - e,
barrels/ liners EATE Y

7 | Discarded 38.1 30 | MTA| Becycle | Sale to authorized party/
Containers/ CHWTSDF -
barrels/ liner " s o

8 | Disvarded 331 4 MTWVA |Incineration Xﬂ:.i?mbrICHWI‘SﬁF_
Containers/ "‘3
barrels/ liner : v

9..|-Flue Gas 87.2 4 MT/A | Secured CHWTSDF
cleaning residue’|” | LasdBll

10| Toxic metal 85.2° 0:5 | MI/A | iSecured | CHWTSDF
containing dl Lanafit
residue from v,
water * c.":‘"

urification T LA
7 T Chomical sludge | 958 | 3BQ0. Secured | CHWTSDF
“I from waste wa R I
= ‘trea! t ﬁ(\"
12 | -Filters and filter | "38:2 | ‘6{13" 1 MT/A | Recycle/ [ Sale to suthorized

| material which e - |Incineration| recyclers/ CHWTSDF

have organic 1o o
j iquid iy 0 Y ~

T3 Siudge & Glters [ 3.3 | 200 | Ke/h | Secured |CHWISDF
contaminated.. - ¥ : Landfll ~
aithall 5 M :

14 | Discaxded . *5 | 152 1 MT/A | Secured | CHWTSDF
asbegtos - Landfilt

15 | Waste/residue 52 300 |Ltrs/d Thoimetation| CHWTGDF/ Onsite |
o} ag oil Incineration

18 [ Diséarded 38.1 8000 | Nos/A | Recycle | Retarned to suppliers/
Containers/ . authorized recyclers
barrels/ liners )

17 | Date expired and| 28.3 4 KL/A |Incineration| CHWTSDF/ Onsits
offspecification Incineration
pesticides ' h= |

18 | Asb from 37.2 8 MT/A | Secured | CHWTSDF
incineration Landfll

19 | Speat Carbon 36:2 8 MT/A lincineration| CHWTSDF

: Se¢cured
‘Land
20 | Pesticide residue| 29.1 200 | MI/A |logineration| CHWTSDF/Onsite
2 Incineration
i
PonJo{JlJ

srme  ae weemammi e s e s smes e v

ey o b e P s P

a4

<.7/l’




- h J ;
571 |Used/Spent Ol | 5.1 800 |Lto/M | Recycle | CHWISDF/ Sale to
A authorized party approved
I by MPCB/ CPCB
22 | Phosphoric o 260 [MT/M| Recycle |SaleiaAuth. Party/Recycler/
acid (12-15%) i Re-processor/CHWTSDF
| 23 | Recovered - 6 MTM | Recycle
igments i -
ThE e HEehal GREE Hbyin g b TR D T A EOR R e
8. The Board reserves the. nght to teifew, amend, suspend, revoke etc. this consent and the
same shall be bindiag of the industry. :
9. This consent should not be constrped as gxemption from obtaining necessary NOC/germission
from any other Goveriment authorities.
10. Industry shall opeyate orline monitoring system to mionitor the parametets sudfy , BOD,
COD at the final outlet of ETP arid 4t thie disposal point at CETP outlet. r&
11. Industry shall comply with the gopditions of Eavirenment Cleara 3 vid¢ letter No,
- SEAG-2016/CR-86ITC-2 dtd. $401/2016: 3, -
12. This Consent is issued with the.overziding effect on earlier Coqaﬁsgn Operate No. Foimgt
1.0/BO/CAC-CelITUAN No, 20673/11CAC-1801000769 dtd. 19/01/20:
; Forésndon behalf of the
Mah a Polluti B
tnt‘}::sa o |.1 on Control Boaxd
. SR
R A
fe a N
‘ -
Received Consent fee of - ‘ \Q:‘- '
1__ | Rs. 9,06,842- ABEN1702000825 04/02/2017 [ = -
2 Rs. 14,34,2460 |« =2 ™ \ ! 1801000416 03/0172018 | . ‘-
~ 1"..
Copy to: N
— 1. Regional Offices{Raigad)/ Sup-Regional Officer (Raigad-IT), M.P.C. Board.
-They are 84 $0-o1is ire the compliance of the Consent conditiona.
2. Chief AccoitntsOfficer, MP.C. Board, Mumbai. -
3. CC/CAG desk> for recdrd & website updating purposes.
-_q_‘:‘t: “‘
- e
“H/5 Sudarshgn Chemical Industries Lid * SRQ Ralgiad 1y UAN No. 6000001048 Pagedof12
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pyms & ) i g 10r © niia e of Water Po jon Lontrol”
1 A) per your application, you have proposed to provide the Combined Effluent -
Treatinent Plant (ETP) with the design capacity of 8000 UMD consisting of
neutyalization tank, equalization tank, flocculation tank, primaty élarifier, aeration
tank and secondary clarifiers. .
Bl The Applicant shall operate the effluent treatment plant (ETP) to treat the trede
effluent & domestic efffuent so as to achieve the following standards prescribed by the
Board g undér EP Act, 1986 and Rules made there undet from time tp time, whichever
is strimgent: ’ o Thossz g
Sr. | Parameters Standards prescribed by Board {Ifany)
Ne. ;
Limiting Concentration in mg/l, € -
: for pH ; :
Tl ‘
2 1 2 |Oil & Grease
il 3 |BOD-(8 days 270C)
4 |Tatal Suspended Solids
"6 |Bioassay Test’ 90% survival
6 |8 d Solids_
Specific Pésticidés
1 |Benzepe Hexachloride RAN
2 [Carbongl P %
3 |DDT A CAN
‘& | Bndgsalfan N
6 |Diamethoate ; :
-_ “Bc 1 3 -“éf
7 |Malathoid -
B |Phorate N,
8 |Methyl Pazathibh o«
| 10 [Ponnthoathgh, <o
~ 11 [Pyrethrunds L3
12 ]
13 |:
4
t 28
16 | Prapoail 7800
17 | Nitogen. 780
Heavy Meatals
1 | Copper L
% [Maganose . , 1
$ |Zinc ] 1
% | : ) ) w .01
5 |Tm 5
§ |Any otber metal like Nickeletc. | Shall not to extesd B timas the drinking
water sta ndards of BIS
Q ics . o |
1 | Phenol and Phenalics as C6HS 1
a1 sudorshan Chemicol | % 11/ UAN Na. 0000001048 Page Sof 12
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d) In organics
1 |Arsenic (as As) 0.2
2 |Cyanide (as CN) 0.2
3 |Nitrate {as'NOj) 50 -
4 |Phosphatas {as P) 5

C] The treated effluent shall be discharged into the outlet of CETP through dedicated
effluent disposal pipeline provided by MIDC,
2) As per your consent application, the domestik efflpent shali be treated in ETP.
3) mwmummhmmmm,meoth&xdahmhﬁngb
plant setup for the treatment of waterworks for-the purifisation thereof & the system for
‘the disposal of sewage or trade effinent er in ¢onfbckon with the grant consent

confifians. The Applicant shall obtsin prior consent: of ‘the Board to teB, steps to
establish the unit or establish any tréatment and disposal gystem or Z0D or

addition thersto. : ~
. 4) The industry shall ensure repiacement of pollution control spdiein gt paris after
o~ -expiry of its expected life as defined by manufacturer so as to'e e compliance of
i standards and safety of the opmﬁoﬁ"t,hemqf. % _
5) The Applicant shall submit Water Cess Retuins in ,I-‘o% pay the Water Cess
charges for period up te 30/06/2017 as the pi iffia, Water (Prevention &
Contxdl of Pollution) Cess Act, 1977. Industry & ter meters for consuming
watear as follows: . d
FS-I‘. Purpose for water consumed ¢ Watet consumption |
Mo > _guantity (CMD) |
i trial in ing-in 8 or 1%
2 estic % . ;
8 | Processing whereby water ted & pollitants are 7668
e i, la 8 N <
gets polluted & pollutants-are

Pogcbof 12
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1. As per your appliutwn you have vavxded the Air pollqﬁon contrel {APC) syslem and.
mmdfonawtng shc.k(o) -and observe the follomng fuel gam .

3
2
&
-~ "8 | DG Set 1150 KVA| Acoustic .| 6.7 HSD | 23 i 110
i enclosure e 4 .
7 | DG Set 250 KVA | Acoustic 4 a0 Keg/H) 1 24
it | enclosure %
8 | Procesa stack for [ Caustic 20 |- NA NA NA
. | HRP onia | -Scrubber .
9 | Piotess atack for | Caustic 20 \ NA NA NA
msﬂ:huﬂur | water i ’Q'\
, o niement |Bamtber L o8 s
10 Pmeeuwk&n Caustic o Neh: NA, NA NA| NA
J.. | scrubber for water \&
. | Inorpanic pigment] s I . e
- . {11, | Process stack for | Wafery ‘v 20 KA NA NA|[ NA
N T = I semBber for o@r\éb er
T L«dD‘xmmn § -..f
enusue 20 NA NA NA| NA
Serubber
Caustic 20 NA NA NA | NA
Scrubber
Caustic 20 HA NA NA | NA
Serubber .
15 | Airwagh unit Water 16 NA NA NA { NA
TTK-300182 | Scrubber"
18 | Aiy wash unit Water 16 NA NA NA | NA
TTK-800163 Scrubber ’
17 | MOP rénction Causticy | 25 NA NA NA|[ NA
Water
Scrubber
18 | PMN reactiqu Water 25 NA NA NA NA
_{| Sexubber 1
19| Process stack for [Cn’uatic& 25 NA NA NA| NA
common scrubber | water

“M/s Sudarshan &Mmm"mgﬂwmﬂm 0000001048 - Page 70/12
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Fe
A
Cl2 2925 scrubber
20 | Boiler ESP 78.5 | Coal [1226¢Kg/Hr| 0.8 | 4709
21 | DG Set 256 KVA | Acoustic | 6.7 HSD 50 Kg/Hr 1 24
enclosura.
22 | Batch Making Caustio 20 NA NA ‘NA| NA
w Azo Pigment g@g_e r j
28| Batch Making austic 20 NA NA NA| Na
New Benz Serubber
Pigment b
24 |'Rubine CDR Dust 20 NA NA NA NA
300001 ) collector z .
25 |RLC CDR Dust 20 Na NA NA| NA
. i S collecto, z
26. | Yollsw. CDR | Dust 20 NA NA { NA
- :800003 “collector N
27 | Rubine CDR Dust 2 N& NA {3 NA
‘300004 co T i i .
28 [Mica ABS Dust g NA NA |l Na
7 300013 collector SE \; .
29 | Mica Air Wash | Dust 20 NA| Na
TTK 300282 collectpr : jﬁ &@ '
3¢ | Mica ABS Dust 8§ | NASYLSe'NA NA|[ NA
300046 collector_ N .
31 | White Plant ABS | Dust 14 NA NA| NA
300009 collector . :
32 | White Coating Dust L ﬁ NA NA NA| NA
S 300010 collector = )
88 | White Air Dust ¥ NA NA N& NA
" | Washer AWU collector
300001 3 . .
3 | IOC ABS 300014 | W, o i 14 NA NA NA NA
™ W) B
86 [Peari Plant | Wa 13 [ NA NA NA | NA
(PA-341101), = ber - )
36 | Arylamide ‘;\ Baustic & 20 N& NA NA| NaA
Yellow Batcht " | water :
~ making & ~_| scrubber . -
37 [ RybingTdner” | Canstic & 20 NA NA NA | NA
th"ti%;mk’ing water :
¥ A strubber ]
N QA®lant Caustic 20 | Na& WA NA| NA
o Scrubbar -~
39 | Sumicos Air wash 5 NA NA NA|[ NA .
‘ " | Absorber Unit Unit ' L
ABS 300063
40 | Sumicos Air Water 18 NA NA NA NA
wash Unit AWU | Serubber
300012
41 | Azo DCS CD- Dust 8 NA NA NA NA
300005 Dust collector -
collector
42 | Azo DCS CD- Dust 2 NA NA NA NA
300008 Dust. collector
tollector ) ) )
NA NA | NA

! 43 | Azo DCS Bx Caustic 7 NA
THy's Sudarshan Cherical industries Ltd. "SR Ralgad 11/ UAN Na 0600001048 Page8of12 ]
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Making Scrubber :
44 | Pilot Plant Caustic 26 NA NA NA NA
bb . bber. X )
2. The Applicant shall provide Specific Air Pollution control equipment as per the conditions
of EP Act, 1986 and rule made there under from time to time/ Environmenta! Clearance/
CREP guidelines.
3. The applicant shall operate and maintain above mentioned air poliution control system; so
as to achisve the level of pollutants to the following standards:
“Total Particulate matter |  Notto exceed 150 mgMNm? |
502 Not to exceed 50 ppm
HCI : e Not to excesd
! Cla. Nat to exceed
HyS Not ta
P:0; (asHPO5 Not ta exched
NHs i Not ta exceed.
Particulats matter with ot to exceed
p— X > y 2 ‘ '”'m" A
i CHsCl ; Not to exceed
HBr Not to exceed
4. Standards for Emissions gf\{oc Pollutants: = v
Sr. No. | Compounds Maxififim emission limi
: i Busis
[ 1 | MA, PA, Phnal Kl 20
e U
2 100
3 150
Industry shall operate the or-as per the CPCE guidelines.
The Applicant a8 i Cyssary ;:vrior permission for providing additional comtrol

atifications #nd operation thereof or alteration or.

equipment mth 2
ifé come ta an end or erection of new pollution control

replacement well B2
equipment. 2E € .
ifs yights tovary all or any of the condition in the consest, if dus to

. The Board
any tach improvement or otherswise such ion (including the change of any
’oona ‘{1‘? ent; other-in whole or.in part is necessa
. a .
ks (

7

T Sessraton Cremscat Indurmies LSRG Raignd Uy U4Y.Na 0000001046 _
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Scheduje-[)]
Details of Bank Guarantees

pollution contro}
systems and towards
compliance of Consent

I Towards O&M of
conditions

LA *SRO Raggod 11/ YAN Am oo

d
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ScheduleIV
Geperal Conditions: . .
1) The applicant shall provide facility for colléction of eénvironmental sawples and
emissions and hazardous waste to the

sampleés of trade and sewage efluents, air

‘Board staff at the terminal or designated points and shall pay to the Board for the

‘- services rendered in this behalf ) = §

2) If the MIDC pipeline is broken/ overflowing chamber, in such cases industry shall not
discharge théir treated effluent into MIDC drain, it shall be sent to CETP by tanker.

Industry should monitor effluent quality, stack emissions and ambient air quality

montHly/quarterly. - ;

& The applicant shall provide ports in the phidungy/(s) and facilities such as ladder,
platform etc. for monitoring the air exnissions and the same shall be open for
inspéction tofand for use of the Board’s Staff The chitiney(s) vents attached to
yarigus sources of emission shall be dﬁiﬂiﬂi‘iﬁy aupalers snch as S-1,'8-2, ete. and
thess shall ba painted/ displayed to facilitate identification. iy

5) Whenever due to ang acsident or other udifiregeen act or even, such ajhissis
aris apprehended tb oocur in excess of standards laid dovwn, suth ipfgr@atio
forthwith Reported to Board, concerned Police Station, office of DirgctoTate of Health

o~ .Sexvices, Department of Explosives, Inspectorate of Factorify aB8ill

of faflure of pollution control-equipment, the production p! copnected to it shall
ke stopped. ) . ; i [

' 1l provide an altarnate electyi nower Bourga-sufficient to operate all
po. i g dance. with the terms and
condifions of the consent, In the absence,{th & dpplicant shell stop, reduce or

othéxwise, control production to abide by test] '.“:}: ditions' of this consent.

7) The firm shall submit to this office, the iy of September every year , the
Enyirowments] Statement Report for. al year ending 81st March in the
presczibed Form-V as per the provisigineliul 12 4f the Enyiranment (Protection)
Becond Amendment) Rules, 199% , * . i

8) The judustry shall recycle/reprgogsefeuselrecdves Hazardous Waste as per the
proviston contain in the Hazany Othep Waste (M&TM) Rulés, 2016, which ¢an
bé recydled/processed/reus "’f‘r gered and only waste which has to be incineratad

Waste whith can be tssd for fand Hlling and canoot be
that pwipoée, in rder to reduce load on

incineration and and environment. s

9) The industry sho Hazaxlons& other Waste (M, H& TM) Rules,
2016 and submifithé~Armual Returns as pet-Rule 6(5) & 20(2) of Hazardous & other
Waste GM.H‘@@ Rules, 2016 for the preceding year April tb March in Form-IV by

L 30%Junk gfgher¥ year. -
;& ¥book shall be opened and made evailable fo the Board's officers during

i ¢ ”‘ the applicant. )

N fSihant shall make an application fof fenewal of tlie consent at least

Bdkys befare the date of the expiry of the congent. ]

12y Industry shall strictly comply with the Water (P&CP) Act, 1874, Air (P&CP) Act,1681
gid Envifonmental Protection Act,1988 and industfy specific standard under EP

©

Rulés, 1986 which are svailable on MPCB via}g::’a}gimmh).

13)The industry shall constitute am mmental cell with qualified
g ersonnel/agency to see the day to day compliance of conseat condition towards

Environment Protection. o

14)Sapgrate drainage system shall be provided for collection of trade and sewage
efflusats Terminal manholes shall be provided st the esd of thi collection system
with arrangement for measuring the flow. No. kffluest shall be admitted i the
‘pipgstsewers downstream of the terminal mankdles. Ne: efffuent shall find its way
gtheg than in desighed aad provided collection systein.

157”“‘:;" atorm watgz nor discharge from other premises shall be allowed to mix with
the rentsffers 1‘. e Dretnsy. .

g /‘_ BIRSN L -
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16)The applicant shall install a separate meter showing the consumption of energy for
rial effluent treatment plants and air pollution

operstion of domestic and indust
control system. A register showing cofisumption of'chemicals used for treatment shall

be maintained. :
17) Conditions for D.G. Set
a) Noise from the D.G. Set shoiild be controlled by providing an acoustic enclosure or

by treating the room acoustically.

b) I[ndustry should provide acoustic enclosure for comtrol of noise. The acoustic
enclosure/ acoustic treatmept of the room should be designed for mini 25 dB
{A) insertion loss or for mesting the ambient noise standards, whichever is on
higher side. A suitable ¢xhaust muffler with insertion loss of 25 4B (A) shall also
be provided. The medsuyement ot inseitipn loss will be done at different points at
0.5 meters from scoustic dnclosure/room and then average. )

) Industry should make efforts fo bring' down noise lével due to DG'get, outside
industrial preinises, within siibiint noise requirements by pro ing and
control measures. . A

d) Installation of DG Set mint be stxictly in compliance with reco dations of DG _

Set manufasturer. ) .
e} A proper routine and preventive maintenance procedu
and followed in consultsitioh with the DF manufa
prevent noise levels of DG sot from ditaricrating w
§ D.G. Set shall be operated only in case of power
g) The applicant should ngf catise sgy nuisad

set should be set
would help to

operation of D.G. Set. 3 %
k) The applicant shall comply with the no n of MoEF dated 17.05.2002
regarding noise limit for genesator $&te £fin itk diesel
18) The industry should riot cause any nuiganss 'f tounding area.
19) The industry shall take adequate megsu ntrofl of noise levels from its own
ambient gir qiality standard in respect

sourcés within the premises sa.2a§ £y
of noise to less than 76 dB (A) duffubgay

time js reckoned in betwesp. 6 gfIbn2n :
10 p.m. and 6 a.m. :

20) The applicant shall in'gpod honsekeeping, v

21) The applicant shall i¥jmiym 33% of ths available open land under green
coverage/ plantationis plibant #hall submit a statement on available open plot -
area, number of "‘m.rvxving as on 31% March of the year and number of trees
planted by Septeinbér.end, with the Envirinthent Statement.

22)The non-hazabdys®solid waste arising 41 the factoxry premises, sweepings, etc. be
disposed ofadiei lly so ss not-to cause any niiigance / pollution. The applicant
shall takiespkgbesary permissighs from civie agthofities for disposal of slid waste.

angr,ui:t, shall not change or alter the quantity, quality, the rate of discharge,

or the mode of the efflues ions pr hazardous wastes or control

e nt provided for without previeus written permission of the Board. The
indbstry will not carry out agy sekivity, for which this consent has mot been
granted/sithout prior consent of the Board. .

24) The industry shall ensure that fugitive émissions. fram the activity are controlled so
as to maintain clean and safe environment in and around the factory premises.

25)The industry shall submit officis] e-mail addréss and any change will be duly
informed to the MPCB.

26) The industry shall achieve the National Ambient Air Quality standards prescribed
vide Gavernment of Lindia, Notification d¢d:.16.11.200%: as amepded.

N,

23)

“Mfs Suddrshan Chemicol Industries Lte'.” SRO Raigad Hj-VAN Ne. 0000001048
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P Annexure-R-9

L RIA-CETP
EXECUTIVE COMMITTEE MEETING ON 26.11.2015

Attended by:
Mr. PP Bardeskar, SH Budhwani, RS Kedia, AS Mane, BM Manek, KL Rathi & BB Sapre, Dr.
Menacherry.

Invitee: Mr. KR Ambekar

Leave of absence:
Mr. LR Gujar, RS Korde, Dr. Palkar, AK Roy, RB Rathi

Minutes:

1. Mr. Bardeskar chaired the meeting and welcomed all.
2. Status of the expansion project as it is happening in the field is dlscussed It was mentioned
that civil jobs are at good speed. Mechanical equipments are also being received.
3. It was further discussed about the cost escalation and item-wise cost.
4. Fund position and the receivable funds were also discussed in detail.
#5. The details showed the fund short fall is of about Rs. 6 cr. It was decided to contribute Rs. 7
i cr. After discussion about the contribution formula for collecting Rs. 7 cr, it was decided to
base the formula on hydraulic booking by members and pollution load. After finalizing this,
+ it was finalized to distribute Rs. 5 cr on hydrauic and Rs. 2 cr on COD laod.
6. The contribution should be collected in 3 equal instaliments from Jan to March ﬁ
7. Meeting was concluded with vote of thanks to Chairman and all participants.
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MIDC Shutdown Regarding Leakage of Effluent Pipe Line

- |Annexure-R-10

Dt. 13.10.2023

Month |Date Duration Total Hrs
Apr-16(30.4.16 tq11.00 pm (llIst shift)- 9.00 am(l shift) 24
May-16{24.5.16 |6.00 am (I shift) - 11.00 pm(ll shift) 16
Jun-16/03.6.16 [11.00 am(l shift) - 2.00 PM (I shift) 3
07.6.16 |6.00 am(l shift) - 10.00 pm(ll shift) 16
16.6.16 |6.00 am(l shift) - 9.00 pm(ll shift) 15
25.6.16 |4.00 pm(ll shift) - 7.00 am (Il shift) 4
28.6.16 |10.00 am (I shift) - 3.00 pm(ll shift) 5
02.6.16 |10.00 am (I shift) 24
Sep-16(17.9.16 |10.30 am to 10.30 pm 12
Fa 22.9.16 [11.00 am(l shift) - 11.00 am (I shift) 24
0Ct-16(29.10.16 [8.00 am(l shift) - 11.00 pm(ll shift) 16
30.10.16 |8.00 am(l shift) - 11.00 pm(ll shift) 16
Total 185 7.708 Days
Jun-17[27.10.17 [10.00 am(l shift) - 8.00 pm(ll shift) 10
28.10.17 [12.00 pm(lil shift) - 12.00 pm(Ishift) 12 ’
Nov-17{21.10.17 |7.00 am to 4.00 am 21
Nov-17|22.10.17 [5.00pm(ll shift) - 7.00 am (I shift) 14
Total 57 | 2.375 Days ol
Feb-18[13.2.18 [6.30 pm (Il shift) to.... P
15.2.18 |4.00 pm (Il shift).... )
Feb-18[16.2.18 [9.00 am (I shift) - 8.00 pm (Il shift) 11
Dec-18(6.12.18 |5.00 pm (1l shift)-10.00 pm (Il shift) 5
Dec-18|7.12.18 |2.00 pm (Il shift) onwards
Total 62.5 2.604 Days
Dec-19{12.12.19 |7.00 am to 4.00 pm 9 0.375 Days
Jan-20{15.01.20 {10.00 am to 13.00 pm 3
Jan-20{18.01.20 {11.00 am to 15.00 pm 4
Mar-20(06.03.20 {10.00 am to 14.00 pm 4
Dec-20(3.12.20 |7.00 am to 11.00 pm 16
: Total 27 1.125 Days 5 1
Apr-21|6.4.21 8.00 am to 9.00 am 13
21.4.21 |8.00 am to 23.00 pm 15
May-21{13.05.21 |8.00 am to 4.00 pm (14.05.21) 20
May-21{22.05.21 [8.00 am to 1.00 pm (23.05.21) 13
Jun-21{18.06.21 |12.00 pm to 23.00 pm 11
Oct-21{18.10.21 {12.00 pm t0 9.00 pm 9 chamber overflow
Oct-21{21.10.21 |4.00 pm to 23.00 9 Discharge line lekeges
Oct-21/23.10.21 |23.00 pm to 17.00 (24.10.21) 18 chamber overflow
Nov-21{16.11.21 |{10.00 am to 19.00 pm 9 removing choke up and cleaning of effluent collection line
117 | 4.875 Days |
Jul-22(01.07.22 [01.00 pm to 18.00 pm 5 Equalization tank level Increase
Jul-22{27.07.22 |12.00 pm to 24.00 pm 8 Effuent disposal line repairing works
Aug-22(06.08.22 {12.30 pm to 3.30 pm 3 Equalization tank level Increase
Sep-22|14.09.22 [11.30 am to 18.00 pm 6.5 |effluent disposal line due to overflow of chambers and equalization tank at CETP
Oct-22{08.10.22 |{12.00 pm to 18.00 pm 6 Effluent Disposal line Due to overflow of chambers and Equalization tank at CETP
Nov-22(26.11.22 |06.00 am to 20.00 pm 14 MIDC premises water tank cleaning works
Dec-22{23.12.22 |18.30 am to 24.30 pm 6 MIDC major breakdown of water supply near M/S Excel Industries.
So MIDC is taking shutdown of water supply
Dec-22{27.12.22 |10.00 am to 18.00 pm 8 Stop the Disposal Effluent From Industries
56.5 2.4 Days J
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Mar-23{04.03.23 [10.30 Pm to 16.00 Pm 5.5 |Stop the Disposal Effluent From Industries
28.03.23 |10.00 Pm to 16.00 6 Stop the Disposal Effluent From Industries
Apr-23 04.04.23 24.00 P to 24.00 Pm 24 MIDC & CETP line repairing & Manit works
05.04.23
Apr-23(27.04.23 {10.30 Am to 15.30 Pm 5 Emergency breakdown work in CETP and on disposal line.
May-23{26.05.23 |11.30 Am to 21.0 Pm 9.5 Effluent Disposal line due to Emergency work in CETP
Jun-23{21.06.23 {10.00 Am to 15.0 Pm 5 shut down on effluent disposal line due to Emergency work in CETP Roha.
Jul-23|21.07.23 (01.30 Pm to 6.0 Pm 55 shut down for equalization tank is increasing lavel for Heavy Rain
Oct-23|04.10.23 |08.00 Pm to 20.0Pm 12 Effluent disposal line due to Maint. Works
Total 72.5 3.0 |Days
Grand Total 586.5 | 24.4 |pays
Note : -

R -o consentissued by MPCB dt.22.12.2021 and permission granted by MIDC, Sudershan is allowed

to discharge 14.4 MLD effluent through MIDC pipeline. This coupled with 12 MLD of other member industries,
exceeds the rated capacity of 25 MLD for the pipeline. This results in frequent breakage/ leakage of pipeline.
This shows MPCB and MIDC did not consider concerns of other industries and favoured one industry only.
Data of breakage frequency is as above.
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MAHARASHTRA POLLUTION CONTROL BOARD

Phone : 4010437/4020781 SR Kalpataru Point, 3rd & 4th ficor, Sion-
14037124/4035273 ———— Matunga Scheme Road No 8, Opp. Cine
Fax © 24044532/4024068 /4023516  MAHARASHTRA  Planet Cinema, Near Sion Circle, Sion (E),
Email : jdwater@mpcb.gov.in Mumbai - 400 022
VisitAt :  http://mpcb.gov.in
Red/LSI Date: ©l/03/2018
Consent No: BO/JD(WPC)/UAN No.0000014897/0/R/CC- 80306039,

To,
M/s. RIA CETP Co. Op. Society Ltd.,
Plot No.6,9 & 11, MIDC Dhatav, Tal. Roha
Raigad, Maharashtra
Roha - 402 116.

Subject: Amalgamation of consent to first operate for expansion for 12.56 MLD CETP
capacity with renewal of consent for existing 10.00 MLD Common Effluent
Treatment Plant undér RED category.

Your application: MPCB-CONSENT-0000014897.

Dated: 19/10/2016.

For: Amalgamation of consent to first ‘operate for expansion for 12.5 MLD CETP
capacity with renewal of consent for existing 10.00 MLD Common Effluent Treatment
Plant under RED category under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution)
Act, 1981 and Authorization under Rule 5 of the Hazardous & Other Wastes (M & T M)
Rules 2016 is considered and the consent is hereby granted subject to the following

terms and conditions and as detailed in the schedule LTI, IIT & TV annexed to this
order:

L. The Consent to operate is granted for(@erioduptosi2202D

2. The actual capital investment of the industry is Rs. 32.80 Crs. (As per the C.A.
Certificate submitted by industry)

3. The Consent is valid for the treatment of -
Sr. No. Treatment Facility Maximum Quantity UOM

1. Common Effluent Treatment Plant —
Industrial effluent to be treated.

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr. | Description | Permitted quantity | Standards to | Disposal
no. of discharge be achieved
1. Trade 22,50 MLD As per Schedule | Into saline zone specified
effluent - | by NIO through closed
Treatment pipeline.
2, Domestic As per Schedule | Into saline zone specified ,
effluent 5.0 CMD -1 by NIO through closed |
pipeline |
5. Conditions under Air (P& CP) Act, 1981 for air emissions:
Sr. | Deseription of stack / source Number of | Standards to be 33
| no, 2 Ny Stack | achieved e
1 | D.G Set (750 KVA) 01 L:\s per Schedule ]
e R RS Eaoe LA S tain s st

M/s. RIA CETP Co. Op. Society i.td. [22.5 MLD) UAN No.00000 13897 r bage 1



Admin
Highlight

Admin
Highlight

Admin
Pencil

Admin
Text Box
Annexure-R-11


1475

6. Conditions about Non Hazardous Wastes:

Sr. Quantity i
<o Type Of Waste & UoM Treatment | ;o 55al | |
NA- | |

-1
.

Conditions under Hazardous & Other Waste (M & TM) Rules, 2016 for treatment
and disposal of hazardous waste:

Sr. No Type Of Waste

Chemical Sludge from
waste water treatment.

Category °Quantity UuoM Treatment Disposal

8. The applicant shall install the online pH meter, flow meter with data logger at
inlet and outlet of CETP and TOC analyzer and shall develop the website.

9. The applicant shall obtain the Environmental (learance as per the EIA
Notification, 2006 and amendments thereto.

10. The Board reserves the right to review, amend, suspend, revoke ete. this consent
and the same shall be binding on the industry. |

11. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities.

For and on behalf of the
Maharashtra Pollution Control Board

| { ;‘.‘-‘ ._’iV {,/ .
Dr. P. 'Anb}_l,'ggan, 1AS
Member Secretary
Received Consent fee of -
Amo D ) 0

Rs.75,000/- | TXN1612002503 | 22.12.2016 E-payment i
Rs.2,25,000/ | 7605011 06.02.2018 RTGS-Bank of India l ‘

o

1. Regional Officer -Raigad and Sub-Regional Officer-Raigad- I1 MPCB, They
are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB, Mumbai.

3

i
Copy to: &
E
i

. EIC desk- for record & website updation purposes. ‘

L = v M/s. RIA CETP Co. Dp. Society Ltd. (22.5 MLD) UAN No.0000014897




1) A] As per your application, you have provided Common Effluent Treatment

Plant (ETP) with the design capacity of 22.50 MLD.

B] The Consent is valid for collection, storage and treatment of Industrial

and Domestic Effluent conforming to the inlet standards specified
hereunder:- i

Sr. No. | Parameters Standards prescribed by Board (If
any)
Limiting Concentration in mg/l,
except for pH & Temperature
A pH 5.5 to 9.0
2 Temperature 45 °C
3 il & Grease 3 20
4 Phenolic Compounds 5.0
5 Ammonical Nitrogen (as N) 50
6 Cyanide (as CN) % 2.0
7 Hexavalent Chromium ( as 2.0
s .
8 Total Chromium (as Cr) 2.0
9 Copper (as Cu) 3.0
10 Lead (as Pb) 1.0
11 Nickel (as Ni) : 3.0
12 Zinc (as Zn) 15
13 Arsenic (as As) 0.2
14 Mercury (as Hg) 0.01
15 Cadmium 1.0
16 Selenium (as Se) 0.05
17 Fluoride (as F) 15
18 Boron (as B) 2.0
19 Radioactive Materials- 107
a) Alpha Emiters, He/mL
b) Beta Emiters, He/mL 10%

In case of SSI Unit BOD of Maximum of 1000 mg/l and COD of maximum
2500 mg/l will be allowed.

Note: All small Scale Units generating effluent quantity more than 25 m*/day

and Medium & Large Scale Units irrespective of the quantity of
effluent will have to achieve the standards as prescribed in the letter
of Consent issued to them individually under the Water (P & CP) Act
1974, Air (P & CP) Act 1981, Hazardous Waste (M, H & TM) Amendment
thereto before discharging the effluent into CETP. )

Treatment: The CETP authority s!!!! provn!e comm‘lent

M/s. RIA CETP Ca. Op. Society Ltd. (22.5 MLDJ UAN No.0000014897

system consisting of primary / secondary and/or tertiary treatment as is
warranted with reference to influent quality for strong stream and weak
stream and operate and maintain the same continuously so as to achieve
the quality of the treated effluent to the following standards:
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r No.[Parameters tandards prescribed by Board (If any)
. Compulsory imiting Concentration in mg/l, except
arameters or pH
01 |pH 5.5t09.0
Ong‘emperature 459
Ambient at discharge point
03 |BOD 3 Days 27 Deg.C @_go :
04 |[Suspended Solids 100
05 |COD 250
06 10il & Grease 10
07 [Total Residue Chlorine 01
08 |Ammonical Nitrogen (as N) 50
09 [T.K.N 100
10 |Arsenic (as As) 02
11 [Mercury (as Hg) " ~ 0.01
12 |Lead (as Pb) 0.1
13 dmium (as Cd ) 2
14 |Chromium Total (as Cr) 2
15 pper (as Cu) 3
16 [Zinc (asZn) - 15
17 [Selenium (as Se) 0.05
18 |[Nickel (as Ni) 5
19 |[Cyanide (as CN) 0.2
20 |Fluoride (as F) 15
21 [Sulphide (as S) 5
22 [Phenolic Compound (as 5
OH)
23 E:x_;)valent Chromium (As 0.1
24 IPestiddes Absent
25 |Boron (as B) Nil
26 |Chlorides Nil
27 [Sulphate Nil
29 [Color SeRa 100 Pt-Co Unit.

Note:-

i) All efforts should be made to remove colour and unpleasant odour.

ii) If the CETP is not able to achieve the outlet parameters, then all the
members and the said Society would be individually and jointly
responsible and liable for legal actions under the provisions of sections
47 of the Water (Prevention & Control of Pollution) Act, 1974.

D] Disposal: The treated effluent shall be connected to the sewerage system
(Closed Pipeline) and finally discharge into Marine Coastal Area, at a
point specified by National Institute of Oceanography (N10).

2)  A] As per your consent application, you have provided treatment facility for
the Domestic affluont
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B] The Applicant shall operate the sewage treatment system to treat the
sewage so as to achieve the following standards/ prescribed under EP Act,
1986 and Rules made there under from time to time, whichever is

stringent.
(1) Suspended Solids. Not to exceed 100 mg/l
(20 BOD 3 days 27°C. Not to exceed 100 mg/l

C] Disposal: The treated effluent shall be connected to the sewerage system
(Closed Pipeline) and finally discharge into Marine Coastal Area, at a
point specified by National Institute of Oceanography (NIO).

3) The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Cess Act, 1977 and as amended, by installing water
meters, filing water cess returns in Form-1 and other provisions as

contained in the said act. Z

Sr. no. Purpose for water consumed Water consumption
quantity (CMD)

1. Industrial Cooling or boiler feed | . Nil

2. Domestic purpose 7.0

B Processing whereby water gets polluted & 120
pollutants are easily biodegradable :

4, Processing whereby water gets polluted & Nil
pollutants are not easily biodegradable and are
toxic

4) The Applicant shall provide Specific Water Pollution control system as per the conditions

of EP Act, 1986 and rule made there under from time to time/ Environmental Clearance.

M/s. RIA CETP Co OB. Society Ltd. {22.5 MLD) UAN No.0060014897
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C e-11

Terms & conditions for compliance of Air Pollution Control:

. As per your application, you have provided the Air pollution control (APC)system and
also erected following stack (s) and to observe the following fuel pattern-

Stack APCSystem Height in Type of Quantity S % SO0;
Attached To Mtrs. Fuel & UoM

D.G. Set (750 100
KVA) - 1 Nos. Lit./Hr
(*Above the roof of the building in which it is installed)

. The Applicant shall provide Specific Air Pollution control equipments as per the conditions
of EP Act, 1986 and rule made there under from time to time.

. The applicant shall operate and maintain above mentioned air pollution control system,
so as to achieve the level of pollutdnts to the following standards:

Particulate matter | Not to exceed 150mg/Nm3.

- The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or

replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

M/s. RIA CETP Co, Op. Society Ltd. (225 MLD) UAN No.0000014897 pe £ of
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Schedule-TTT
Details of Bank Guarantees
Proposed Bank Guarantee:
Sr. |Consent(Cto| BG Submission Consent Compliance Validity
No E/O/R) Guarantee Period conditions period -
1 CtwoR Rs.10.0 15Days | Towards O & | 31.12.2021 30.04.2022
Lakhs M of pollution

control system




1481

Schedule-IV
General Conditions:

1) The applicant shall provide facility for collection of environmental samples and samples of
trade and sewage effluents, air emissions and hazardous waste to the Board staff at the
terminal or designated points and shall pay to the Board for the services rendered in this
behalf.

2) Industry should monitor effluent quality, stack emissions and ambient air quality quarterly.

3) The applicant shall provide ports in the chimney/(s) and facilities such as ladder, platform
ete. for monitoring the air emissions and the same shall be open for inspection to/and for use
of the Board’s Staff. The chimney(s) vents attached to various sources of emission shall be
designated by numbers such as S-1, S-2, etc. and these shall be painted/ displayed to
facilitate identification.

4) Whenever due to any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid down, such information shall be forthwith
Reported to Board, concerned Police Station, office of Directorate of Health Services,
Department of Explosives, Inspectorate of Factories and Local Body. In case of failure of
pollution control equipments, the production process connected to it shall be stopped.

5) The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and conditions of
the consent. In the absence, the applicant shall stop, reduce or otherwise, control production
to abide by terms and conditions of this consent.

6) The firm shall submit to this office, the 30th day of September every year , the
Environmental Statement Report for the financial year ending 31st March in the prescribed
Form-V as per the provisions of rule 14 of the Environment (Protection) (Second Amendment)
Rules, 1992,

7) The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the provision
contain in the HW(M&TM) Rules 2016, which can be recycled /processed/reused/recovered
and only waste which has to be incinerated shall go to incineration and waste which can be
used for land filling and cannot be recycled/reprocessed ete should go for that purpose, in
order to reduce load on incineration and landfill site/environment.

8) The industry should comply with the Hazardous& Other Waste (M & TM) Rules, 2016 and
submit the Annual Returns as per Rule 5(6) & 22(2) of Hazarsous & Other Waste (M & TM)
Rules, 2019 for the preceding year April to March in Form-IV by 30 June of every year.

9) An inspection book shall be opened and made available to the Board’s officers during their
visit to the applicant.

10) Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act,1986 and industry specific standard under EP Rules 1986
which are available on MPCB website(www.mpch.gov.in).

11) The industry shall constitute an Environmental cell with qualified staff/personnel/agency to
see the day to day compliance of consent condition towards Environment Protection.

12) Separate drainage system shall be provided for collection of trade and sewage effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal manholes. No effluent shall find its way other than in designed and provided
collection system.

13) Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

14) The applicant shall install a separate meter showing the consumption of energ) for operation
of domestic and industrial effluent treatment plants and air pollution control system. A
register showing consumption of chemicals used for treatment shall be maintained.

15) Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.

Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be desxgned for minimum 25 dB (A) insertion loss or

o oL Wi A o
for meo ing the ambiont noise standards, whichevsl is un lusucz side. A sullabie saliausi

T e ————
__M/s RIACETP Co. Op. Society Led. {22.5 MLD) UAN No.0000014897 Page 8 ol 9
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SUDARSHAN REPORT EFFLUENT QUALITY AT CETP STORAGE TANK
Aug-23 Sep-23 Oct-23

DATE PH CcODmg/I |TDSmg/! DATE PH CODmg/I |TDSmg/! DATE PH cobpmg/! [TDSmg/I
01-08-2023| 7.73 | @290 | 3800 01-Sep| 7.92 220 4000 01-Oct| 8.1 228 14100
02-08-2023| 7.27 231 14300 02-Sep| 7.1 250 4300 02-Oct| 8.08 163 14400
03-08-2023| 8.01 212 5000 03-Sep| 7.89 238 3400 03-Oct| 8.21 189 5000
04-08-2023| 7.9 228 14800 04-Sep| 7.94 255 3500 04-Oct| 8.42 122 14400
05-08-2023| 8.07 220 4400 05-Sep 8 277 5200 05-Oct| 8.47 179 15100
06-08-2023| 8.03 198 4400 06-Sep| 8.26 179 5500 06-Oct| 7.99 224 15100
07-08-2023| 7.89 247 4600 07-Sep 07-Oct 8 183 15200
08-08-2023| 8.12 | em266» |GES0D 08-Sep| 8.21 261 5100 08-Oct| 8.02 189 14900
09-08-2023| 8.07 228 15600 09-Sep| 7.9 266 4200 09-Oct| 7.86 197 5500
10-08-2023| 7.89 26l [ 5700 10-Sep| 7.8 261 5700 _ 10-Oct| 7.81 220 /5800
11-08-2023| 7.62 253 14000 11-Sep| 7.84 212 5200 11-Oct| 7.86 208 5600
12-08-2023| 8.09 @269» | 5700 12-Sep| 7.93 150 5700 12-Oct| 7.84 220 15400
13-08-2023| 8.04 269 15000 13-Sep| 7.87 155 5500 13-Oct| 8.04 250 5500
14-08-2023 7.92 @53» | 5500 14-Sep| 8.06 202 4700 14-Oct| 8.02 244 5900
15-08-2023 15-Sep 8 253 5700 15-Oct| 7.98 183 15200
16-08-2023| 7.8 212 /5100 16-Sep| 8.32 261 5600 16-Oct| 7.92 239 /5700
17-08-2023 8 261 5300 17-Sep| 7.96 266 5100 17-Oct 8 266 /5800
18-08-2023( 7.61 256 4700 18-Sep| 8.47 208 5500 18-Oct| 7.85 250 5900
19-08-2023( 7.64 249 15100 19-Sep < 19-Oct| 7.8 269 5600
20-08-2023| 7.69 233 14100 20-Sep - 20-Oct
21-08-2023|  7.53 250 4500 21-Sep| 7.81 266 4600 21-Oct
22-08-2023| 7.36 | w3109 5100 22-Sep| 8.25 250 4700 22-Oct
23-08-2023| 7.2 294 5500 23-Sep 23-Oct
24-08-2023| * 7.45 269 15300 24-Sep| 7.44 258 4100 24-Oct
25-08-2023| 6.63 220 13800 25-Sep| 7.52 266 4700 25-Oct
26-08-2023|  7.25 240 14000 26-Sep| 8.07 338 4900 26-Oct
27-08-2023| 7.93 | @2e®» 4500 27-Sep| 8.19 225 4700 27-Oct
28-08-2023| 7.75 212 4300 28-Sep| 8.19 225 4700 28-Oct
29-08-2023| 7.67 155 14000 29-Sep| 7.69 208 4600 29-Oct
30-08-2023| 7.64 230 14100 30-Sep| 8.1 214 4500 30-Oct
31-08-2023| 8.54 539 4600 i 31-Oct
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9/4/2021 Gmall - Cireular for General Meeting on 13.01.2020

G )

2
z Gmail , RIA CETP <riacetp@gmall.c. /.\N
Circular for General Meeting on 13.01.2020 e

2 messages

RIA CETP <racetp@gmall.com> Wed, Jan 8, 2020 at 10:19 AM
To: abhijit.doshi@clariant.com, Shailesh Nakate <shailesh.nakate@clariant.com>, Abhijit Naik <abhijit.nalk@clariant.com>, Aditya Kumar Nigam <adityakumar.nigarn@excelind.com>, Ajay Phase
<ajay.phase@excelind.com>, Shirish Satpute <shirish@anshulchemicals.com>, Patke <patke@anshulchemicals.com>, ukadam@anthea-aromatics.com, Joji Joseph <vjjoseph@anthea-
aromatics,com>, Prakash B shete <pshete@anthea-aromatics.com>, nagnath|s@gmail.com, Danashmand Roha <danashmandworks@gmail.com>, gajanan.bamane@raptakos.com, Pradeep Konkar
<pkonkar@dmcc.com>, SATISH KULKARNI <satish.kulkami@solvay.com>, mohit,jalote@solvay.com, shailesh.narkar@unichemlabs.com, dilip.deshpande@rathicolours.com,
gt.murugan@rohagroup.com, Kishor Sanap <khsanap@limechem.com>, nmk <roha_nmk@fdcindia.com>, genadmin <genadmin@neelikon.com>, rmare@neelikon.com, ehs@mazdacolours.com,
adminroha@mazdacolours.com, jaychandra.prasad@privi.co.in, megha.shinde@privi.co.in, mu.rajurkar@becchemicals.com, P A Deshmukh <pdeshmukh@anekpriayog.com>,
wbhoir@anekprayog.com, sjsingh sfurt.com, sanjay@transfurt.com, R Gandhi <gandhi@sncl.com>, Asif Mapkar <navnathp@kores-india.com>, Mukund Mishra <mukund@kores-india.com>,
taskarchemicals@hotmail.com, ‘Kadam" <bnkadam@sudarshan.com>, PATIL Paresh <P.PATIL@naturex.com>, Kedia Ravi <ravindra.kedia@yahoo.in>, vidhi_factory
<vidhi_factory@yahoo.co.in>, sdesal@godeepak.com, nilesh.adsure@sjcorp.in, philip.joseph@raptakos.com, rutesh.joshi@semperitgroup.com, Jaanhvi.Nautiyal@semperitgroup.com,
 dinesh.dhanvi@semperitgroup.com, sjadhav@dmec.com, stamhankar@dmcc.com, Rajesh Nimbalkar <rajesh.nimbalkar@excelind.com>, grish.kakade@unichemlabs.com

. jec: Bardeskar <ppb@elppe.com>
;I.. Dear Sirs,
CX | on Monday 13.01.2020 , Ghairman wants to discuss on some very importait
m issues related to handover of CETP to MIDC at 3.30 pm. at RIA office with you.
W_A.v You are requested to attend the meeting.
c
C
< Thanks & Regards
D.G.Nandgaonkar.

RIA CETP <riacetp@gmail.com> Mon, Jan 13, 2020 at 10:27 AM
To: abhijitdoshi@clariant.com, Shailesh Nakate <shailesh.nakate@clariant.com>, Abhijit Naik <abhijit.naik@clariant.com>, Aditya Kumar Nigam <adityakumar.nigam@excelind.com>, Ajay Phase
<ajay.phase@excelind.com>, Shirish Satpute <shirish@anshulchemicals.com>, Patke <patke@anshulchemicals.com>, ukadam@anithea-aromatics.com, Joji Joseph <vjjoseph@anthea-
aromatics.com>, Prakash B shete <pshele@anthea-aromatics.com>, nagnathj6@gmail.com, Danashmand Roha <danashmandworks@gmail.com>, gajanan.bamane@raptakos.com, Pradeep Konkar
<pkonkar@dmcc.com>, SATISH KULKARNI <satish.kulkami@solvay.com>, mohit.jalote@solvay.com, shailesh.narkar@unichemlabs.com, dilip.deshpande@rathicolours.com,
gtmurugan@rohagroup.com, Kishor Sanap <khsanap@limechem,com>, nmk <roha_nmk@fdcindia.com>, genadmin <genadmin@neelikon.com>, rmore @neelikon.com, ehs@mazdacolours.com,
adminroha@mazdacolours.com, jaychandra.prasad@privi.co.in, megha.shinde@privi.co.in, mu.rajurkar@becchemicals.com, P A Deshmukh <pdeshmukh@anekprayog.coms,
wbhoir@anekprayog.com, ssingh@transfurt.com, sanjay@transfurt.com, R Gandhi <gandhi@sncl.com>, Asif Mapkar <navnathp@kores-india.com>, Mukund Mishra <mukund@kores-india.com>,
taskar chemicals <taskarchemicals@hotmail.com>, "Bhikaji N. Kadem" <bnkadam@sudarshan.com>, PATIL Paresh <P.PATIL@naturex.com>, Kedia Ravi <ravindra kedia@yahoo.in>, vidhi_factory
<vidhi_factory@yahoo.co.in>, sdesai@godeepak.com, nilesh.adsure@ricorp.in, philip.joseph@raptakos.com, rutesh. joshi@semperitgroup. com, Jaanhvi,Nautiyal@semperitgroup.com,
dinesh.dhanvi@semperitgroup.com, sjadhav@dmcc.com, stamhankar@dmec.com, Rajesh Nimbalkar <rajesh.nimbalkar@excelind.com>, grish.kakade@unichemlaibs.com,
satyadev.pandey@sermperitgroup.com

AL text hidden) S f
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Gmail - MOM of dt, 13.01.2020

M Gmail | ; : :,
=

RIA CETP <rlacetp@gmiail.
.IOIOAGP.-Q.O.—.NQ&Q : RPN SRR 0 o el e b s RS0 M L s 1
3 messages
z_) e :._nn__.oo.:v . bl o O BTMREIR RO TARIMNEA0N . SRR R 1L LR WG O

; Tue, Jan 21, 2020 at 2:41 PM ‘
Ik@clariant.com>, Aditya Kumar Nigam <adityakumar.nigam@excelind.com>, Ajay Phase |

dinesh.dhanvi@semperitgroup.com, sjadhav@dmec.com, stamhankar@dmec.com, Rajesh Nimbalkar <rajesh.nimbalkar@excelind.com, grish kakade@unichemlabs,corn,
satyadev.pandey@semperitgroup.com, kulkami@sepctpharma.com
Bece: Bardeskar <ppb@elppe.com>

tAbcu.‘ Sir, . W

M&fiig the attachment of MOM of dt. 13.01.202 for your information

-—
Thanks & Regards
D.G.Nandagonkar

E:o..xs dt13120pdf
1683

Mail Delivery Subsystem <mailer-daemon@googlemail.com> : Tue, Jan 21, 2020 at 2:41 PM
To: rlacetp@gmall.com :

Address not found

ek Your message wasn't delivered to kulkari@sepctpharma.com
because the domain sepctpharma.com couldn't be found. Check
for typos or unnecessary spaces and try again.

f ,,
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Admin
Pencil

Admin
Highlight

Admin
Highlight


K )J

enda : To discuss with members on very important points related to handover of CETP
’J

1. Hon. Chairman welcomed the members and briefed them on above subject.

2. Helnformed that it was finalized in the meeting with MIDC Office at Khanda Colony
Panvel held on 07.01.2020, to handover the CETP to MIDC with effect from 1%
Feb. 2020.

3. He further informed that MIDC assured in the meetingthat all plot holdersof MiDC
Roha, will be members of CETP with effect from 1% Feb. 2020.

4. The contribution of 25% of proposed project cost will be calculated based on water
consumption of each member industry was accepted and finalized in the said
meeting.

5. Thecontribution/instalments willstart from month of March-2020 and will be
collected in next consecutive 12 mohths. e

6. He further informed that the monthly treatment charges will be calculated by CETP
and the statement will be submitted to Mloc‘ar.\d billing will start from month of
March 2020.

7. He expiained the

formuia

et { & De
- § & T\

for monthly treatment charges as

3/

below :

\ &

8. MIDC to refund certain amount to RIA-CETP out of the amount collected for its own
expenses towards expenses for vigilant sampling, analysis, etc.

9. MIDC will grant higher volume of water supply to industries on their individual
request / applications.

10. Contractor will work in battery limit i.e. within the CETP premises.

11. In case COD of influent crosses 3000 ppm, Contractor will report to RIA-CETP and
MIDC.

12. Contractor will not sample / monitor any of the member industry without
permission of RIA-CETP.

13. RIA-CETP will operate Testing Laboratory for monitoring effluent quality of member
industries and verifyinfluent quality on daily basis.

14. MIDC will recover outstanding dues of RIA-CETP from its member industries
through monthly water bills in instalments or as per instructions of RIA-CETP.

15. Contractor shall instail pilot plant to prove the treatment scheme with. desired
results for a period of one month. These resuits will be witnessed by MIDC, MPCB
and RIA-CETP.

16. RIA-CETP and MIDC can review the treatment scheme based on the pilot plant
operation and its success. -

17. The Chairman highlighted that effluent load received at inlet of CETP exceeds by
around 25 to 30 % of the calculated effluent load. This necessitates to verify the
authenticity of water consumption at respective industries which will be verified by
formulated team of RIA-CETP.
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18. With reference to meeting held on 17.12.2019 Chairman instructed to issue
penalty of Rs. 5 lakhs to industries found discharging effluent illegally from hidden
points.

19. The MOU points discussed by Chairman will be authenticated and approved by
MIDC.

20. Meeting ended with thanks to chair.
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//lA ~  MAHARASH A INDUSTRIAL DEVEL 1 MENT CORPORE I

{4 Government of Maharzashiva Uidertaking)
Udyog Sarthi Building, MIDC Head Office, # ndheri {E), Mumb.i 400 (o3

No.MIDC/Dy.CEO (Env)/ F';f oz [2021 Date : -

£ %

To,
: 1} The Chairman, 2) M/s. Sudarshan Chemicals
\/ RIA CETP, R.L.R.C Building, C5G7+R5M, Dhatav,
Plot No. 6, MIDC, Dhatav, Dist :- Raigad, 421 203
Roha, Dist :-Raigad —402 116 Ph. No. 02194-660200
- e-mail :- riacetp@gmail.com sudarshanroha2 @rediffmail.com
1 \} Contact No. :- 02194-263589 mmvelankar@sudarshan.com

] 02194-263887 nvkamat@sudarshan.com

: od
Sub :- Committee’s report on RIA CETP, Roha related issues with M/s. Sudarshan
Chemical Industriés Limited, MIDC, Roha.
Ref :- MIDC's Office Order No. 523/2021 dated 11 August, 2021.

As per the above referred office order, a committee comprising of Dy.CEO (Env),
CAO,GM (Law), SE (K) and the undersigned was constituted, to resolve the RiA CETP
Roha related issues with M/s. Sudarshan Chemicals industries Limited, Rohz.

'

Both the parties submitted their written statements to MIDC after hearing be’o.e
the Committee. Accordingly, the Committee’s report is enclosed herewith for your
information and further action and office record please.

Thanking you.

Yours faithfully
- 0'}\\.\5'\

Chief Engineer/(HQ}.
MIDC, Andheri — 3.
DA :- AS above

Copy submitted to Hon’ble CEOQ, MIDC.

Copy fwc to :-

Chief Accounts Officer, MIDC, Andheri (E)

General Manager (Law}, MIDC, Andheri (E)

Copy to :-

SE (Kokan}, MIDC, Panvel for information and necessary action

EE {Alibaugh), MIDC {or information and necessary action.

DE (Roha}, MIDC, Sub-division, Roha for information and necessary action

BN
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The proportionate Capital Cost that could be requested from Sudarshan works out as follows

i) CETP Capacity - 225 MLD
ii) Sudarshan low COD Effluent proposed to be
mixed with concentrated effluent of RIA CETP
at Anoxic tank, as per CH2M process design - 06.5 MLD
iii) Cost of CETP Items from Anoxic tank till
final discharge
iv) Proportional Capital Cost by RIA CETP
Association (@25%)
[25 /100 * Rs.24.16 Cr] = Rs. 6.04 Crores
v) Proportionate Capital Cost expected
from Sudarshan €hemicals =
[6.5MLD/22.5 MLD * Rs. 6.04 Cr ]

Rs. 24.16 Crores

Rs. 1.75 Crores

o
'

10.21) The Commitiee further observed that the functioning of the CETP (e O&M)is aiso

important. Hence, considering the technicai and financial viabiiity, ihe'treated effiuent
of Sudarshan needs to be mixed with concentrated effiuent of RIA CETP SS| member
& hence, Sudarshan may facilitate the SSI member units as a CSR activity in O&M of
CETP. Therefore, the Committee proposes that a separate meeting may be convened
by E&MD (Since Sudarshan has resigned from CETP Membership on 12" September,
2016) and work out the proportionate hydraulic charges covering electricity, man
power etc from CETP Anoxic tank to final discharge sump and request Sudarshan to
contribute the same as a TSR for the control of Poliution and Betterment of
Environment in and ground the Roha MIDC area.

: L Recommendati Comm -

11.1)

11.2)

It is seen that from the year 2005 to 2016 (till resignation on 12” September, 2016)
Sudarshan was member of RIA CETP and using CETP facilities and was paying
undisputed hydraulic charges to RIA CETP. Hence committee proposes that
Sudarshan Chemical shall entitle io pay the balance capital cost contribution of Rs.
1.42 Crores towards expansion of RIA CETP from 10 MLD capacity to 22.5 MLD.

MIDC took over up-gradation and O&M of RIA OEWMFM“Q*
mummmmmnmmum
of Rs. 1.42 Crores to MIDC and also pay Rs. 1.7’56‘“!:”“6*
Mﬁmﬂwm undertaken by MIDC vide work order No.
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Annexure-R-15

OUTSTANDING PEYMENTS OF GST BILL -SUDARSHAN CHEMICALS IND DT.13.10.2023
BILL NO. |DATE BILL BASIC AMT GST TOTAL BILLAMT  |PAID BILL AMT TDS |BALANCE AMT
72 ATC 400000 72000 472000 390763 37320 43917
171 Oct-17 1049200 188856 1238056 371417 31480 835155
210 Nov-17 1067100 152078 1259178 377753 32620 849405
248 Dec-17 1115595 200807 1316402 394921 33470 888011
283 Jan-18 12385950 148674 1387624 416287 37170 934167
317 Feb-18 1172150 140658 1312808 393842 35170 883756
Total (A) 6042995 943073 6986068.1 2344983 206630 4434455
351 06.04.18 1244000 149280 1393280 418834 38170 936276
386 07.05.18 1272200 152664 1424864 429669 40380 954815
425 08.06.18 1345950 161514 1507464 451199 39340 1016925
460 08.07.18 1311050 157326 1468376 433973 32800 1001603
495 06.08.18 1093155 131179 1224333.6 368850 34350 821133.6
529 08.09.18 1144900 137388 1282288 *"382006 31670 868612
563 09.10.18 1055600 . 126672 1182272 352442 29430 800400
597 13.11.18 980750 117690 1098440 323472 23370 751598
631 04.12.18 778700 93444 872144 238274 633870
666 09.01.19 992650 119118 1111768 333530 29780 748458
701 06.02.19 937150 112458 1049608 314882 28120 706606
736 06.03.19 1063650 127638 1191288 357387 31910 801991
Total (B) 13219755 1586371 14806126 4404518 359320 10042288
771 08.04.19 1208000 144960 1352960 405888 36240 910832
806 06.05.19 1275400 153048 1428448 428534 38270 561644
841 10.06.19 1230300 147636 1377936 413380 36910 927646
876 08.07.19 1595600 191472 1787072 335077 29920 1422075
912 08.08.19 1822640 218717 2041357 382754 34180 1624423
947 10.09.19 1935760 232291 2168051 406509 36300 1725242
Total (C) 9067700 1088124 10155824 2372142 211820 7571862
Total (A+B+C) 28330450 3617568 31948018 9121643 777770 22048605
Total GST Bill Basic Amt (01.07.17 t0 31.03.20 ) 28330450
12 % Gst Amt 3617568
Total Bill AMT(A+B+C ) 31948018
9899413

Recd Part Payment Amt (01.07.17 t031.03.20)

g Amt (01.07.17 hml
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Effubnt from Al Industries FLOW DIAGRAM OF CETP

Effluent from Sudarshan Chemicals Ltd.
CETP
INLET

FROM 12.09.2016 TO TILL DATE

Sudarshan
Chemicals Ltd.
Effluent Inlet
Storage Tank
Capacitv :5 MLD

Chamber

Equalization

Tank 8 MLD

[ Inlet effluegt Sampling Point

Primary Treatmlent

R 4
Primary
Clarifier 1
185 MID

Primary
Clarifier 2
1.5 MLD

v >4 Valve (Continuously Open)

\{ v
Clarifier Sump

|

Secondary Treatment

Treated
Effluent
Tank 1
0.75 MLD

Treated
Effluent
Tank 2

0.5 MLD

Outlet Sampling Point E.f.ﬂu%for Disposal

Aeration

Aeration Aeration
Tank 1 Tank 2

Clarifier Sump

\ 4

Tank 3
5 MLD

3 MLD 3 MLD
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